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INTRODUCTION 

I, the Chairman of Standing Committee on Railways (1997-98) having 
been authorised by the Committee to present the Report on their behalf 
present this Ninth Report of the Committee on 'Railway Finance'. 

2. In order to have detailed examination of the subjects taken up by the 
Committee, six Study Groups were formed. The Study Group I (Railway 
Finance) consisted of the following Members: 

1. Shri K.P. Singh Deo Convener 
2. Dr. Prabin Chandra Sarma - Alternate Convener 
3. Shri Satya Deo Singh 
4. Shri Anand Ratna Maurya 
5. Shri V.M. Sudheeran 
6. Shri Qamarul Islam 
7. Smt. Malti Sharma 
8. Shri Rahasbihari Barik 

3. The Study GrdUp I had informal discussion with the Financial 
Commissioner and other Railway officials on the subject 'Railway Finance' 
on 10 and 28 October, 1996 and asked them to furnish information on 
certain points. The Study Group had informal discussion with the 
Chairman, Railway Board and other officials of the Ministry of Railways 
on 7 and 15 November, 1996. The draft Report on the subject was 
considered by the Study Group on 15 January, 1997; 27 January, 1997; 
28 January, 1997 and 15 March, 1997. The draft Report was, after its 
finalisation, referred to the Chairman, Standing Committee on Railways 
for taking formal evidence on the subject. 

4. The Committee took evidence of the representatives of the Ministry 
of Railways at their sittings held on 25 June, 1997 and 4 July, 1997. The 
Report was considered and adopted by the Committee at their sitting held 
on 20 August, 1997. 

5. The Committee wish to express their thanks to the representatives of 
the Ministry of Railways (Railway Board) who appeared before the 
Committee and shared their considered views on the matters which came 
up for discussion during evidence. They also wish to thank them for 
furnishing the material and information desired by the Committee. 

NEW DEUIl; BASU~~ARIA' 
21 August, 1997 Chairman, 

30 Shravana, 1919 (Saka) 
Standing Committee on Railways. 

(v) 



PART I 

REPORT 

The Railway Finances were separated from General Finance in 1924 as a 
result of acceptance of the recommendations of the Acworth Committee by 
the Government. A resolution to that effect was adopted by the Legislative 
Assembly on 20.9.1924. The main objectives underlying the Separation 
Convention were that:-

(i) The Government which invests money in the Railway Undertaking 
should get a fair and reasonable return; 

(ii) Separation of Railway Finance from General Finance would enable 
establishment of a proper Depreciation Fund and building up 
Railway Reserves so as to ensure that the Railway Undertaking 
functions as a Commercial Undertaking; and 

(iii) As an organisation under finance department, Railways cannot 
close on end of financial year and start again on 1st April. It has to 
be a continuous organisation with long term financial plan. 

2. Since then, the financial arrangements between the Railways and the 
General Revenues, have been reviewed from time to time and 
modifications / changes carried out to meet the requirements of the 
changing time. As a result thereof, the agministrative and financial set up 
of the Ministry of Railways has come to acquire a somewhat unique 
character. The Railway Ministry has been delegated with substantial 
powers relating to all Railway matters and the Railways have their own 
independent and integrated financial set up.. in that:-

(i) Railway budget is presented separately; 
(ii) Railway Ministry enjoys substantial powers of financial sanction to 

expenditure which are vested with the Financial Commissionel, 
Railways; 

(iii) Accounts are maintained by the Railways' own accounting cadres 
and not by the Comptroller and Auditor General; and 

(iv) Railway Projects are not cleared by pm as is done for projects of 
other Ministries. 

3. Recently, a system of clearance by an Expanded Board and Cabinet 
Committee on Economic Affairs (C.C.E.A.) has been introduced. 

4. Asked about the major changes/modifications made in financial 
arrangements between Railways and tho OeoeraIlleYOIlUes durin, the last 
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10 years and the reasons therefor, the Ministry of Railways in a written 
note stated: 

"The major changes noticed in financial arrangements between 
Railways and the General Revenues during the last 10 years are: 

(i) Gradual decline in the budgetary support to the Railway by the 
Government resulting in increased dependence on costlier extra 
budgetary resources in financing the Railway Plan. 

(ii) Decline in budgetary support also forced the Railways to part 
finance their investment needs for which a new fund called Capital 
Fund was created during 1992-93. From 1.4.93 two of the Railways 
funds namely the Revenue Reserve Fund (RRF) and the Accident 
Compensation Safety and Passenger Amenities Fund (ACSPF), 
which had become redundant, were abolished. 

(iii) Despite the above, the Railways not only kept the commitments of 
dividend payment to General Exchequer but also fully discharged 
the deferred dividend IiClbility and the loan account in 1992-93. 

(iv) The Railways have also been maintaining balance to the credit of 
their reserve funds which are kept with the Ministry of Finance. 
This contributes to the ways and means of the General Exchequer. 
In 1997-98, these funds have been estimated to have balances of 
the order of Rs. 3723 crores. 

(v) The Railways at present are borrowing (domestic as well as 
foreign) from public through Indian Railway Finance Corporation 
(IRFC) and have also recently been attracting private investments 
through "Own Your Wagon (OYW)" and "Build Own Lease 
Transfer (BOLT)" schemes. The cost of these borrowings and 
private investment is very high, as compared to the traditional 
funding. In 1997-98, liability on account of lease charges to be paid 
to IRFC and others is expected to be around Rs. 1900 crores. 

(vi) The rate of dividend being paid to the General Exchequer was 
raised from the slKbs of 6% and 6 & 112 % in respect of Pre-SO 
and Post-SO capital investments, to a uniform 7% irrespective of 
the year of investment. 

(vii) The financial relationship between the Railways and the General 
Exchequer is determined by the Railway Convention Committee, 
in so far as the rate and other conditionalities of payment of 
dividend are concerned. The Railway Convention Committee 
(1991) in their 9th and 12th reports recommended for treating the 
Pre-52 capital as dividend free but the Ministry of Finance seems 
disinclined in accepting it. 

(viii) The Ministry of Railways had a free hand in selection of projects 
to be included in the Railways Plan but since 1993-94, all projects 
costing more than Rs. 50 crores are now required to be cleared by 
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the Expanded Board and Cabinet Committee on Economic Affairs 
(CCEA). 

(ix) Concept of National Projects has been introduced. Railways have 
been directed to take up construction of Udhampur-Srinagar-
Baramulla New Line as a National Project where capital is to be 
dividend free and operating losses is supposed to be made good by 
the Central Government. 

(x) Railway Budget is presented to the Parliament in much greater 
detail as compared to other Ministries, which enables greater 
transparency and detailed scrutiny by the Standing Committee." 

5. As the Ministry of Railways have stated that they have been 
delegated with substantial powers relating to aU Railway matters and they 
have their own independent and integrated financial set up, the Committee 
enquired as to whom the Railways maintain accountability and 
responsibility in their financial spending. The Ministry of Railways replied 
as under: 

U(i) The entire expenditure of the Railways is met out of the 
Consolidated Fund of India and is subject to the same control of 
the Parliament as applicable to the spending of the Ministry of 
Finance through the Central Budget. 

(ii) Even though Railway finance stands separated from the general 
finance, they are still subject to the overall control of the Ministry 
of Finance. The Financial Commissioner of Railways who heads 
the financial organisation of the Railways is a nominee of the 
Ministry of Finance and functions under the guidance of and is 
accountable to Minister of Finance. 

(iii) The Railway Budget though passed independently by the 
Parliament, is incorporated in the General Budget and is subject to 
the overall ways and means of the Government. 

(iv) All policy directives and instructions of the Ministry of Finance 
and other nodal Ministries, such as Ministry of Home Affairs, 
DOP etc., are equally applicable to the Railways. 

(v) Plan expenditure of Railways forms part of the overall plan 
expenditure of the Government of India and is subject to clearance 
of the Planning Commission. In this connection it is relevant to 
point out that utilisation of funds from Railway's pwn funds like 
DRF, DF, etc., for plan' expenditure is also subject to clearance by 
Planning Commission I MiDistry of Finance. 

(iv) Recently a new procedure has been evolved under which projects 
costing above Rs. SO crores require prior approval of Planning 
Commission, Expanded Board [consisting of Members of the 
Railway Board, Secretary (Expenditure) Ministry of Finance, 
Secretary. Planning Commission and Secretary. Department of 
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Programme Implementation] and CCEA. Besides all projects 
falling under the plan head New Lines, Gauge Conversion, 
Railway Electrification, setting up of new production units even 
though forming part of the approved plan of the Railways require 
prior clearance of the Planning Commission, before execution. 

(vii) Railway Finauces are also subject to scrutiny and control of the 
various Parliamentary Committees like Estimates Committee, 
Public Accounts Committee, Standing Committee etc. 

(viii) The general arrangements between the general finances and 
Railway finances are based on the recommendations of the 
Railway Convention Committee as approved by the Parliament 
and is subject to its periodical review. 

(ix) All receipts, payments, investments etc. in Indian Railways are 
subjected to Statutory Audit by Comptroller & Auditor General 
(C&AG). Railways have to provide Appropriation Accounts every 
year for grants and appropriations approved by the Parliament. 
This account is checked by the C&AG and discussed in the Public 
Accounts Committee." 

6. Asked about the mechanism to monitor the accounts of Railways, 
particularly when the accounts are maintained by their own accounting 
cadres and not by the Comptroller and Auditor General of India, the 
Ministry stated: 

"(1) Mechanism for review of earnings and expenditure 

The Indian Railway Financial Code lays down in detail the 
procedure to monitor the accounts of Railways. The Railways are 
perceived to be a commercial organization and hence a proper 
mechanism hac! to be devised for watching the progress of the 
expenditure in individual units vis-a-vis the Budget Grants as also 
the accrual of earning with reference to the target set. The 
monitoring of the earnings and the expenditure is achieved through 
the mechanism of breaking down the annual expenditure budget and 
the earning targets month-wise. The month-wise Budget 
Proportions / Earning targets are to a large extent, based on the 
patterns as noticed in earlier years plus additional factors, if any. 
For works expenditure the monthly progress is watched Plan Head 
wise and source of fund wise with reference to the budget allotment 
as well as last year's trend. the progress of expenditure as well as 
earnings are reviewed at the unit level, the Divisional and Zonal 
Headquarters level every month f11'st on approximate basis and 
subsequently on actual basis. 

A statement of approximate receipts and expenditure under 
prescribed heads is sent to Railway Board on due date for the 
purpose of watching the expenditure vis-a-vis proportionate budget 
allotment. A consolidated statement is also furnished to Ministry Of 
Finance every month. 



5 

(2) Exchequer Control 

From about the year 1976·77, the practice of "Exchequer 
Control" has also been evolved. In simple terms an exercise is 
undertaken to break the total expenditure budget between cash 
transactions and adjustment transactions. For the cash portion, the 
total requirement during the year is distributed firstly for each 
quarter and thereafter for each month in a quarter. Refinements 
have also been made to regulate the cash expenditure under more 
specific heads known as primary units such as wages, dearness, 
overtime etc. This practice has also helped in regulating the 
expenditure within the limits of the budget. 

(3) Monthly Financial Reviews 

The Railways have a practice of preparing Financial Reviews 
based on the trends of earnings and expenditure, at the Division 
Level as well as Zonal Headquarters. The information furnished i,n 
these Reviews highlights the department wise performance in order 
to enable timely corrective action. These reviews are also prepared 
at Railway Board's level every month to watch the performance oj 
individual units. 

(4) Financial control through I?rimtlry units of expenditure 

A system of concurrent and continuous control of expenditure is 
exercised in the Railway every month by the nature of expenditure 
i.e. 'salaries, dearness allowance, contracts, contingency, material 
from stock etc." 

7. Although the Railway Finance have been separated from the General 
Finllnces, the former continue to be part of the overall Government 
Finances in that estimates relating to receipts and expenditure of the 
Railways are incorporated in the General Budget as part of the total 
receipts and expenditure of the Government of India. 

8. The Railways cam their Revenues mainly from earnings from goods 
and passenger traffic. The working expenditure of Railways is met from 
these revenues. Excess of Revenue receipts over expenditure (internal 
resources) is appropriated 10 various funds used for development and 
expansion of Railways. 
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9. A statement showing the comparative position of Railway Finances 
from 1991-92 onwards is as under:-

Comparative Position of Railway Finance 

(Rs. in crores) 

Particulars 91·92 92·93 93-94 94-95 95·96 96-97 97·98 (B.E.) 
(BE) (Assu· 

med) 

Gross Traffic Receipts 13730 15688 17946 20101 22418 24800 25670 27855 
Ordinary Working Expeases 9209 10480 '11760 12700 14375 16423 19533 20935 
Appropriation to D.R.F. 2000 2300 1875 1885 2060 2000 2000 2000 
Appropriation to Pension Fund, 1180 1200 1500 2005 2090 3150 2300 2200 
Total working expenses 12389 13980 15135 16590 18525 21573 23833 25135 
Net Traffic Receipts 1341 1708 2811 3511 3893 3227 1837 2720 
Net Misc. Receipts 200 247 291 297 243 276 309 284 
Net Revenue 1541 1955 3102 3808 4136 3503 2146 3004 
Payment of Dividend to 1106 1514 1296 1362 1264 1587 1697 1630 
General Revenue 
Excess 435 441 1806 2446 2872 1916 449 1374 
Operating Ratio 89.5% 87.4% 82.9% 82.6% 82.4% 87.8% 92.8% 91.4% 

Mobilization of Resources by Railways 

10. To meet their capital requirements on new projects, modernization, 
expansion or diversification etc., of exisitng projects, the Railways 
mobolise funds from various sources. The Railway Plans are financed 
through (a) budgetary support from General E;ltchequer; (b) internal 
resources; and (c) extra budgetary resources i.e. Railway Bonds etc. 

11. A statement indicating the position of resource mobilisation in the 
last three years and expectation in the next two years is as below: 

Position of Resource Mobilisation 

(Rs. in crores) 

S. Item 93-94 94-95 95-96 96-97 97-98 
No. B.E. 

A. Budgetary Suppert 974 1145 1150 1431 1831 
B. Internal Resources 4030 3582 4423 4401 3419 
C. Extra Budgetary 856 745 1927 2460 3050 

Resources 

Total Resources 5860 5472 7500 8300 8300 



S. Item 
No. 

%age to Total 

1. Internal Resources 
2. Extra Budgetary 

Resources 
3. Budgetary Support 
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93-94 94-95 95-96 96-97 

68.8% 65.5% 59.0% 53.0% 
14.6% 13.6% 25.7% 29.0% 

16.6% 20.9% 15.3% 17.3% 

97-98 
B.E. 

41.2% 
36.7% 

22.1% 

12. The Ministry of Railways in a note to the Study Group-I of the 
Committee, constituted to examine the "Railway Finance" have mentioned 
that the following efforts are being taken for mobilising the resources:-

(i) To get the budgetary support enhanced. 

(ii) To mobilise internal resources to the best of capacity of the 
system by in&reasing productivity and saving working expenses; 
and 

(iii) To harness the market resources through issue of bonds and by 
inviting private investments under the Build-own-Lease-Transfer 
(BOLT) and Own Your Wagon (OYW) schemes. 

13. However, the Ministry of Railways in a presentation shown to. the 
study group have summed up the financial position scenario as under: 

- More than 50% of revenue is generated internally. Little sl:ope for 
increasing further. 

- Budgetary Support declining steadily. 

- Market borrowing increased from 15% in VII Plan to more than 20% 
in VIII Plan. Projected at 25% in IX Plan. 

- Loan servicing already more than 10% of Working Expenses. 

- Scope for reducing expenses limited due to projected increases in 
fixed components such as salaries and pensions. 

14. Budgetary Support 

The percentage of Budgetary Support to total Plan size which was 75% 
during the Fifth Plan has come down to 42% in the Seventh Plan and 
finally to 18.6% in the terminal year of the Eighth Plan. The dividend paid 
by Railways Od Budgetary support at the rate of 7% during the last 3 years 
is as follows: 

1994-95 

1995-96 

1996-97 

1361.71 
1264.44 
1507.49 
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15. The Minister of Railways, in his Budget Speech putting a case for 
more budgetary support, has stated: 

"The financial· performance of the Indian Railways in 1995-96 was 
unprecedented and set new standards. The records established in 
the growth of goods and passenger traffic had a favourable impact 
on the financial well-being of the Indian Railways. Railways not 
only provided Rs. 1361 cr. as dividend to the General Revenues 
but have also increased their excess from 
Rs. 2318 cr. as per Revised Estimates, to an actual "excess" of 
Rs. 25n cr. The gross traffic receipts are also expected to be 
Rs. 22241 cr., which will be !l11 improvement on Rs. 22175 cr. as 
shown in the Revised Estimates. On the other hand, strict control 
was shown in restricting the Ordinary Working Expenses. This is 
likely to be better than Rs. 14590 cr. shown in the Revised 
Estimates. Spending less than the Budget Estimates despite 
payment of interim relief, increase in pension and other post-
budgetary increases in the financial year reflected a financial 
discipline which has emerged .as a bench-mark for the Indian 
Railways and requires to be praised. Their Operating Ratio has 
also improved from 84.6% projected in the Revised Estimates to 
82.5%. In this financial year also, the Railways will help the 
Ministry of Finance by not only making full payment of dividend 
but also by increasing their contribution to the various Funds 
maintained by the Ministry of Finance by an amount of Rs. 759 cr. 
Railways had also maintained a strict control on net drawal of 
funds kept with the Reserve Bank of India and at the end of the 
year had a credit balance of Rs. 908 cr. I am sure that with all this, 
my friend, the Finance Minister, will be extremely happy and 
would agree for more budgetary support to the Indian Railways 
with an open heart." 

16. As the nomenclature 'Budgetary Support' is a misnomer particularly 
because it is a loan in perpetuity rather than the support, the Committee 
asked for the reasons for naming it as Budgetary Support. The Ministry of 
Railways replied: 

"The term. budgetary support appears to have emanated from the 
Budget documents of Government of India where any support to 
Public Undertaking - by way of loan or equity - is treated as 
budgetary support from Central Government. This should not 
apply on Railways as it actually is a loan in perpetuity on which 
Railway is required to pay interest as fixed by RCC." 
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17. Asked about the suggestion for working out an arrangement whereby 
after certain years, the budgetary support should be exempted from 
payment of dividend,. the Ministry of Railways stated: 

"In the present situation this appears to be the only way out as 
Railways are not ~ing funy compensated for huge social burden 
and also enonnous pendina dues against State Electricity Boards. 
Due to pressure from Road and demand being sensitive to price 
there is a limit to raising resources internally and if the country's 
economic growth is to be matched by Railways infrastructural 
development, such a relief would help Railways as well as the 
economy, as Railways are the most environment friendly, cost and 
energy efficient transport alternative. 

In some of the other countries also, the Government investments 
in Railways are free from any interest and in fact subsidy is given 
to the Railways for being social burden." 

18. The Committee desired to know the funds requirement of the 
Railways during Ninth Five Year Plan period. The Chairman, Railway 
Board submitted during evidence: 

"We have requested for a much larger allocation and we have 
suggested a Plan size of RI. 65.000 crore for the Ninth Five Year 
Plan. We will be going back to the Planning Commission. They 
have suggested a reduction to the level of RI. 35,000 crore or 
RI. 50,000 crore. We have to work out on these two scenarios. We 
may a~pt Rr.. 50,000 crore because of the constraint of resources, 
but it would be very difficult if it is below RI. 50,000 crore." 

To a further query the Chairman added: 
"We should be in a position to carry S25 million tonnes off 

freight with that investment of RI. 50,000 crore. That is our 
assessment. " 

19. When pointed out by the Committee, whether the Railways would 
be able to carry 650 million of freight with the investment of RI. 65.000 
crores the Chairman, Railway Board, deposed:-

"Yes, we will be able to carry the freight to that extent. The 
budget projection for the Ninth Plan is RI. 65,000 crore which we 
are prepared to reduce to Rs. 50,000 crore. A substantial 
component of that would be for doubling, rolling-stock, 
locomotives, railway electrification and replacements. For new 
lines, approximately RI. 2000 crore have been earmarked for these 
five years. As I submitted, the new lines are not adding to our 
carrying capacity. Except for two lines, that is, the Daitari-
Banspani line and the Suunda-Talcher line, they are for the 
backward areas. Therefore, the thrust is on the balance activities 
other then new Railway lines. Out of the RI. 65,000 or RI. 50,000 
crore, the major investment is for these activities. Activities Uke 

2274/1.5 F-2-A· 
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doubling, rolling stock programme, replacements etc. are carried 
out of internal resource generation or from borrowings. But items 
like additional wagon and locomotive procurement, new 
acquisition arc chargeable to capital account. It is here that we 
may have a problem with the Planning Commission. Secondly, 
internal resource generation to the extent of Rs. 65,000 crore is 
not possible. Our plea is, therefore, either to cut tbe subsidy 
clement on social burden which we give or increase the budgetary 
allocation so that we can charge even doubling to capital account. 
We have askcd for more. For 1994-95, they had agreed that even 
as per their calculation - our loss was as much as Rs. 890 crore 
on passenger services. So, the estimate of Rs. 65,000 crore may 
become Rs, SO,OOO crore. But the thrust is on doubling, rolling-
stock, terminal facilities, renewals, replacements etc. Therefore, 
my point is that this cannot be done to the measure that we want 
unless additional budgetary resources become available. Thrust of 
the new lines arc important to us from the view point of carrying 
freight traffic". 

20. The increase in budgetary support to Railways has been 
recommended by various Committees from time to time. Very recently, 
the Expert Group on the Commercialization of Infrastructure Projects 1996 
(Chairman: Shri Rakesh Mohan) appointed by Ministry of Finance also 
emphasized that the projected acceleration in economic growth will clearly 
not be possible to achieve without a corresponding acceleration in rate of 
investment in infrastructure. The Expert Group noted that the Indian 
Road and railway network is already grossly' inadequate for present 
transportation demand. 

INTERNAL GENERATION OF RESOURCES 

21. To increase their internal resources, the Railways have to augment 
earnings by reducing working expenses. The Ministry of Railways, in a 
note on their plans for maintaining economy and areas identified for 
curtailing wasteful expenditure, stated that Annual action plans are 
launched to effect economy in expenditure. Special areas on which 
attention is being bestowed are:-

1. Economy in energy consumption. 
2. Closure of steam shed and phasing out steam traction. 
3. Monitoring of purchases and control over inventory balances and 

improvements in tum over ratios. 
4. Curbs on expenditure on items like overtime, travelling aUowances 

etc. 
5. Improved productivity despite reduction in staff. 
6. Closure of yards, goods sheds and Transhipment points. 
7. Better asset utilisation. /' 
8. Manpower planning. 
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9. Introduction of cost centre profit-centre approach. 
10. Zero-base budgeting." 

22. The Ministry in a presentation have mentioned the following 
constraints in internal generation of resources: 

Mix of Traffic: 
Passenger 60% & freight 40% (Train Kms). 
Revenue from passenger traffic has dropped from 41% in 1951 to 
28% now. 
Freight and fares cannot be increased continuously. 
Low rate of returns on investments for social purposes. 

23. Admitting the importance of generation of internal resources, the 
Chairman, Railway Board stated during evidence: 

....... the Railways canDOI depend on budgetary support of very 
large magnitude for an indefinite period and therefore should 
generate resources itself to deal with new projects as they come in 
the country". 

Elaborating the point further he added: 

"In regard to the first issue of internal resources generation I 
would like to submit that we get funds from three SOUl'CCS. First is 
the resources that we get from revenue minus the expenditure. The 
second is borrowing which we do ourselves like from the Indian 
Railway Finance Corporation. The third is the support that the 
Railway gets from the Finance Ministry, what we call the 
Budgetary support. If tbe Budgetary support dwindles, we would 
have to go for tbe first two only. We must maximise earnings and 
minimize expenditure. We have certain limitations in the Railways 
in regard to earning maximization and whicb, I would say, is there 
in every demOcratic set up and, that is, we are not given tariff 
freedom." 

24. As regards the non-availability of freedom in fIXing the tariffs, the 
witness deposed: -

"We do not have the tariff freedom which we would like to 
have. There are certain sectors which are subsidised. The Ministry 
of Finance and the Planning Commission have accepted that the 
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subsidised grant by the Railways is at least RI. 900 crore. for 
1994-95. This is a mutually accepted figure. Maximisation of 
earnings has certain limitations in the atmosphere in which we are 
functioning add one has to recognise that." 

25. On the issue of expenditure control, he informed the Committee as 
under: 

"This is an obligation of the management and we must do it. Here 
I would like to place on record that our unions are very 
cooperative with us and we are perhaps the only organization 
which has consistently reduced the manpower by 2 per cent each 
year. Fifty per cent of our expenditure is on our staff. We have 
tremendously controlled our fuel bills. We have controUed 
expenditure on staff. We can give figures showing how we have 
reduced our staff strength. We can give figures showing as to how 
the energy consumption has been coming down." 

26. In regard to stores inventories and scrap disposal, he stated: 
...... We must maximise our revenues out of it. We have taken 
measures to control expenditure. We are continuing with these 
steps and must progress ahead." " 

27. As regards the utilisation of the resources generated internally, the 
Chairman, Railway Board stated: 

...... we are using that for doubling of tracks and for terminal 
facilities, passenger amenities and aU that. For this we are not 
dependent on the Ministry of Finance at all. It is done through our 
own iternal resources generation. We are in a position to handle 
this. I would like to place on record here that there is a conflicting 
interest involved in thi8 and that is commercial vis-a-vis regional 
interest. If 1 go for doubling of lines then certainly lesser amounts 
would be available for gauge conversion and higher amounts would 
be needed for doubling. There is a need as weU as demand and 
aspiration for everything. There are certain things which are not 
made on" commercial consideration but done, keeping in view the 
aspiration and needs of the people. 

Therefore, there is a conflict and that conflict in a democratic set 
up is bouod to arise. Some money is spent which is not hundred 
per cent commercial." 

28. The Committee enquired about the difficulties faced by the Railways 
in spending the &plount, available out of the funds, received from internal 
generation, on' cOnstruction work, the Chairman, Railway Board stated as 
under during evidence : 

"I would like to submit that except for a handful of new linea, 
which perbaps we can count on our fingen, aU the other lines are 
not economically viable. For example, if I can recount here, we 
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have two lines in Orissa which are with return + 14 per cent. It will 
give return hands down. But if I look at a line like Baramulah, 
conversion of lorhat or Dibrugarh, Patna Bridge, I am not 
specific, I am talking of examples nOne of them give a return. It is 
not economically viable. We also do not have that kind of 
resources for doing that." 

29. When asked 'tabout the measures adopted to economise the 
expenditure, the Chairman, Railway Board stated : 

"Reduction in expenditure is our objective and it will continue. 
This is our effort to keep it running. Till date, the efforts made, 
were that where we do not need staff strength, there we should 
reduce it and redevelop it and bring it in an area where it is 
needed. The second area was of energy. Therein, efforts have been 
made for conserving energy and fuel efficiency. More efforts have 
been made on the stores side also. We will make savings in Store 
Inventory and keep expenditure under control. The first effort on 
the stores side will be maximum disposal of scrap and maximum 
earning from it. Secondly, purchasing be made in a way where no 
extra expenditure is involved. Besides these the other areas are 
that the Crew is a very very costly asset for Railways. So, optimal 
utilisation of crew is another area where we are putting our 
efforts. " 

30. However, it is seen from the budget proposals for the previous years 
and current financial year that the ordinary working expenses in 1994-95 
were Rs. 12,700 cr. and in 1995-96 Rs. 14,375 cr. For 1996-97 and 1997-98 
the working expenses are projected at Rs. 16423 cr. and 20,935 crores 
respectively. Thus there is an increase of more than 10% every year in the 
working expenses. Th.e Net Revenues has also declined from Rs. 4135 
crores in 1995-96 to Rs. 3756 crores in 1996-97. The excess has been 
assumed at a very low figure from Rs. 2446 crores in 1994-95 to Rs. 1374 
crores in 1997-98 after reaching a high of Rs. 2871 crores in 1995-96. Tbe 
operating ratio is also assumed to increase to 91.4% in 1997-98 from 
87.8% in 1996-97. 

31. As the internal generation of resources by Railway has been going 
down during the last few years despite a steady increase in freight rates 
and passenger fares and that the operating ratio is expected to increase in 
1997-98 to 92.8% from 87.98% in tbe year 1996-97, the Committee 
enquired whether the Railways have made any efforts to arrest this trend, 
the Ministry of Railways stated : 

"The deterioration in Railways operating ratio from 87.98% in 
1996-97 to 92.8'0 in 1997-98 is an abnormal situation and bas 
taken place mainly due to the huge provision required to be made 
for meeting the likely impact of the V Pay Commission 
recommendations. Such an abnormality is bound to occur in tbe 
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initial stages of implementation of V Pay Commission, but with 
passage of time, the trend will not only be arrested but also 
improved. It may be mentioned if the provision for the impacts of 
V Pay Commission was not provided for, the Railways' Operating 
Ratio would have worked to 79.4%. 

In the normal course, the Railways have shown a continuous 
improvement hi their performance. The Railways operating ratio 
which was 93% in 1988-89 even with the usual type of expenditure, 
has improved gradually to 82.5% in 1995-96 even with a 
considerable expenditure of Rs. 1395 crores required to be made 
for interest charges on market borrowings. This has been possible 
through various measures taken for augmenting earnings and 
containing the expenditure, such measures will continue more 
vigorously in future also. Incidently in 1996-97 we are likely to end 
up with an operating ratio of 86.1% instead of 87.98% (BE). The 
increase from 1995-96 is mainly due to higher provision under 
Pension Fund. Operating Ratio achieved by Indian Railways since 
1988-89 (year-wise) are under :-

Year Operating Ratio 
1988-89 93.0 
1989-90 91.5 
1990-91 92.0 
1991-92 89.5 
1992-93 87.4 
1993-94 82.9 
1994-95 82.6 
1995-96 82.5" 

32. From the Tenth Report of the Railway Convention Committee 
(1991) on Progress of Modernisation Programme in Railways including 
Energy Conservation Measures, the Committee find that there is no 
control of the Ministry of Railways over the Electricity tariffs fixed by 
various State Electricity Boards. The average cost per unit of traction 
energy varied from Rs. 1.88 to 3.10 in 1994-95. Being a public utility 
service of national importance, the Railways are, instead of enjoying any 
benefits, made to pay a rate which is in some cases even higher than 
industrial tariffs. 

33. Asked whether the Railways have identified the areas where 
expenditure could be curtailed, the Ministry stated that a list of areas 
where expenditure control is being carried out on Railways would be 
inexhaustible. However some of the important areas where economy 
measures are being undertaken are given below : 

(i) In Management Control. 

(ii) In Rolling Stock. 
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(iii) By closure of Goods sheds. 

(iv) In Civil and Electrical Engineering Deptt. 

(v) In Signalling &. Telecommunication Departments. 

(vi) In Stores Deptt. 

(vii) By Improvement in Design, and 

(viii) By Budgetary Control. 

34. The Committee also wanted to know about the steps taken tu 
motive and inspire the employees for better efficiency in their work. thl' 
Ministry of Railways stated: 

"Indian Railways give high priority to the improvement 01 
productivity of their workforce. A number of schemes arc alrcad~ 
in existence and it is the constant endeavour of the organisation to 
constantly improve upon these so that the employees arc inspired 
and motivated for a better efficiency and productivity in th~il 
work. Some of these arc listed below :-

1. ProduGtivity Linked Bonus. 
2. Participation of Railway Employees in Management. 
3. Grievances Redressal Machinery. 
4. Well laid down Personnel Policies and Staff Welfare 

Measures. 
5. Cadre Restructuring. 
6. Training of Employees." 

35. To another question whether there is any need for better 
management policies, the Ministry replied : 

"In any organisation, the scope of improvement in management 
always exists and in this background the railways have been, as an 
ongoing process, continuously monitoring the need for change and 
taking appropriate steps." 

36. In a written note the Ministry submitted that appropriate steps were 
being taken to bring improvement in the following areas also ;-

(a) Management Practices in financial Matters 

The railways have recently had the benefit of the study and 
recommendations of two expert committees viz. Hasan Iqbal 
Committee and Poulose Committee. Based on the 
recommendations of Hasan Iqbal Committee, a Pilot Project was 
implemented Ut Baroda DivisionlWestern Railway and tbe same is 
now being extended to Zonal level. Similarly, Poulose Committee 
was set up for fresb indeptb review of the separation of tbe railway 
finances to fulfil tbe original objective and review of capital 
structure on the Railways. 
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(b) Technological Management 

The Railways are in the "rocess of acquiring and absorbing the 
latest technology in the field of locomotives and passenger coaches 
through transfer of technology agreements. Once transferred these 
technologies are expected to enhance the Railway's capability of 
meeting the needs of its customers. 
(c) Development of software-based Investment Planning model 

The Long Range Decision Support System (LRDSS) has 
completed the freight forecasting model and made freight forecast 
for the year 2000-01. The LRDSS team has also identified the 
sections where bottlenecks are likely to occur in 2000-01. Based on 
the progress made Railway Board have accorded approval for the 
full blown development of a LRDSS for aiding investment 
planning and augmentation of capacity on Rail Network." 

Losses on accounts of bearing Socilll Burden 

37. Traditionally, Iudian Railways has been providing certain services 
below the cost of operation as a part of social obligation. The important 
components of social obligation are : 

(i) Losses on freight services for carrying certain commodities 
at rates below cost. 

(ii) Losses on Suburban passenger services and 
(iii) Losses on non-suburban coaching services. 

According to Railways, the losses due to this social responsibility were 
Rs. 1215 crores during 1994-95 excluding law and order and staff welfare 
costs for which the Railways are not compensated. 

38. When enquired about the type of help which is required from this 
Committee 11$ far as compensating the Railways for carrying the social 
responsibility is concerned, the Chairman Railway Board stated during 
evidence: 

"We would need your valuable help in several areas...... Firstly in 
regard to certain services whieh we operate where we do not get the 
return. What we call the social obligation. This amount has already 
reached Rs. 890 crores. 

A second area where we are seeking the assistance of the 
Committee and we would be very grateful for the Committee's help 
in regard to invqtment in backward areas, though not defined by us, 
yet the term has come to be used, be it the northeastern region or 
any other region where the projects have been sanctioned with full 
dividend liability and full operating cost on our account. We have 
sent a Cabinet note in this regard. There is alIo a tremendous 
demand for augmenting major suburban services in many areas such 
as Bombay, Calcutta and Madras. We are losing money not in 
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Bombay, but elsewbere. We bave requested the Cabinet and we 
would seek the help of this bon. Committee tbat we would need 
certain assistance". 

It was also informed that no other mechanism such u lic(ence fee, import 
duty on luxury goods etc. to compensate tbe losses w ... available except 
budgetary support on wbich dividend is to be paid. . 

39. Wben asked ab6ut subsidies for social cost in foreign countries, the 
Ministry in tbeir note stated: 

"The practice of bearing social obligations is a built-in feature of 
Railway systems tbe world over. However sucb deficits, arc 
compensated by various financial arrangements." 

40. The practice in this regard varies from country to country, but the 
reliefs are mainly in the following forms: 

(a) Out-right grant to cover tbe deficits; 
(b) Soft loans to meet tbe accumulated burdens; 
(c) The facility of writing off accumulated debts and unproductive 

capital; 
(d) Making Railway organizations fmancially viable and capable of 

earning marginal profits; 
(e) Equalization of terms of compensation; and 
(f) Compensation for socially reduced tariffs. 

The financial support given to Railways for carrying social obligations in 
some of the foreign countries is given in Appendix-I. 

41. In regard to tbe compensation to be paid to the Railways for 
carrying the social responsibility, the Ministry of Railways have submitted 
the following information to the Committee: 

"In pursuance of Finance Secretary, Ministry of Finance suuestion, 
an Inter-Ministerial Working Group, consisting of members from 
Ministry of Finance, Planning Commission and Ministry of Railways 
was constituted to examine the issue of Social Service Obligation 
(social responsibility) in all its dimensions, the Working Group, after 
indepth study of social service obligation borne by Indian Railways, 
has submitted its report. The Group has estimated the &cial Service 
Obligation in the year 1994-95 at Ra. 886 crores. The report of the 
Working Group has been furnished to the concerned Ministries 
including Ministry of Finance and Planning Commission." 
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MARKET BORROWINGS 

42. The Railways arc also resorting to market borrowing to augment 
their resources. During the VIII plan period, the Market borrowing by tbe 
Railways bad been as under: 

1992-93 
1993-94 
1994-95 
1995-96 
1996-97 

(RI. la Crores) 

1025 
856 
745 

1118 
2460 (R.E.) 

43. As large scale borrowings through IRFC may lead to debt trap in 
near future, the Committee enquired whether the Railways 'propose to 
gradually reduce their. dependence on IRFC borrowings, the Ministry of 
Railways replied: 

"The pros and cons of market borrowings vis-a-vis Budgetary Support 
for Resource Mobilisation have been considered in depth, including 
by the Railways Restructuring Committee (1994). There is realization 
that it is imperative to apply caution in resorting to borrowings and 
that efforts must be made to utilise borrowed fund only in the 
projects which yield returns higher than the cost of borrowed funds. 
If lease charges and dividend payments continue to increase at a rate 
faster than the rate of growth of current surplus, there is a danger 
that it may lead Railways into a debt trap in near future. 

The Railways are, therefore, proposing to gradually reduce their 
dependence on IRFC borrowings subject of course to the needs for 
planned development and adequate levels of budgetary support being 
received from the Central Exchequer. If adequate budgetary support 
is not forthcoming, the Railways may have to cry a halt to their 
developmental activities, which will boomerang on the growth of the 
economy both in the short an~ long runs. 

Under the BOLT Scheme, entrepreneurs and financial institutions 
are selected afte, inviting open bids for the projects to be executed. 

Projects identified for taking up under BOLT Scheme are Gauge 
Conversion, Doubling of existing single lines, Electrification Projects, 
Telecom Pl"'jects, supply of Rolling Stock such as Wagons and 
Passenger Coaches, Diesel &: Electric Locos, supply of Track-
Machines, etc. ' 
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The progress of various projects identified for being taken up under 
BOLT Scheme is given below: 

B.O.L.T. PROmCI'S 
44. The following 40 projects were then contemplated for being taken up 

under the BOLT scheme: 
Pfojects Originality Contempillted 

Head 

Gauge Conversion 
Doubling 
Electrification 
Telecommunications 
Bridges 
Road overbridges (ROB) 
Rolling Stock 

---_. ---

No. of Projects 

6 
8 
6 
3 
2 
6 
9 

40 

Est. Cost 
RI. crores 

354 
743 

1049 
37 
70 

13.8 
2123 

4389.8 

Subsequently, the following 13 projects were added to the BOLT 
scheme:-

Projects Subsequently Added 

Head No. of Projects Est. Cost 
RI. crores 

Gauge ConverSion 3 185 
Doubling 1 283 
Railway electrification 1 60 
Rolling Stock 2 209 
Track Machines 6 214 

13 951 

45. Regarding the current status of schemes, the Ministry of Railways in 
a note have stated as under: 

"Current Statw:- As on date (17-10-1996) 35 projects (est. cost 
RI. 3942 cr.), out of the 53 above have been approved for being 
taken up under BOLT scheme, 3 projects originally..estimated to cost 
RI. 758 Cr. have been awarded at an estimated cost of RI. 360 cr. 
under BOLT scheme. (The change in estimated cost if Rs. 360 Cl'. is 
on account of quantity and price variations from the original 
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estimates, and part award of wagon contract). 12 projects at an 
estimated cost of Rs. 946 crores have been dropped, discharged etc., 
on account of poor response, unfavourable offer, etc. The remaining 
20 projects are in process." 

46. Giving the background under which BOLT scheme was envisaged in 
the Railways, the Ministry stated: 

"The BOLT scheme was envisaged by the Railways to supplement 
the resources for development of rail infrastructure projects by 
offering certain projects for funding and execution by parties in 
private sector. 

The scheme has not been very successful in respect of 
infrastructure projects such as Gauge Conversion, Doubling and 
Electrification of lines. The response has been poor and the bidders 
are quoting high rates due to unforeseen risks such as price 
escalation, changes in statutory taxesllevies etc. and non-anilability 
of adequate benefits under extant tax laws . • 

47. With a view of make the BOLT scheme more acceptable to the 
investors, a number of discussions have been held with them, and the 
terms & conditions of the. scheme modified to suit them as far as possible. 
Ministry of Finance has already been requested to agree to certain tax 
proposals so as to make the extant fiscal benefits more attractive. 

48. As the BOLT scheme has not been successful in the Railways, the 
Committee enquired whether they have made any comparative study of 
this scheme in other MinistrieslDepartments. The Ministry of Railways 
stated as under: 

"It appears that no scheme akin to the Indian Railways' BOLT 
scheme has so far been launched by any other MinistrylDeptt. Hence 
a comparative study could not be made. However, practices obtaining 
in other countries in the highway construction are under 
examination. " 

49. Asked about the steps taken to involve other agencies such as State 
Government, public and Private in execution of their planned projects, the 
Ministry of Railways stateJ: 

"Railways have initiated steps t() involve other agencies viz. users, 
beneficiaries and the Slate Governments for funding of the various 
project. The following are few of the e.xamples" . 

• Dtllli-Rajhara-Jagdalpur New Line 

Mis SAIL, NMDC, Government of Madhya Pradesh and Railways are 
sbaring tbe cost. While the contribution of Government of Madhya 
Pradesb is in the fllrm of free land and concession on duties levied by the 
State Govemmr.nt. Mis SAIL and NMDC are providing funds at an 
interest rate of 70/0. 
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Daitari-BtllUp41Ii New Line 

MIs TlSCO, lAT, Neelanchal Ispat and MESCO will share part of the 
cost and will get interest at a rate to be decided in advance. 

SurendraMgar-BlulvMgar. extension to PipavllV Gauge COIIversion Project 

MIs Gujarat Pipavav ·Port Limited have offered to provide funds in 
return for lease payment. 

Anjar-Mundra New Line 

MIs. Adani Ports have offered to conStruct the new line at their cost 
witb sbaring of profits. Proposals is under consideration. 

Suburban Projects in Mumbai are being financed on the basis of cost-
sharing with CIDCO on 1/3: 2/3 basis; 

50. As the Railways have equity participation of the three States viz. 
Mabarashtra, Karnataka and Kerala on Konkan Railway Project. The 
Committee therefore wanted to know whether the arrangements worked 
satisfactorily, the Ministry of Railways replied in affirmative. 

51. To a question wbeftter tbe Railways have any proposal to try tbe 
above arrangement for other projects. The Ministry replied: 

"Mumbai Rail Development Corporation (MRDC) has been 
formed with 51 % equity participation by Railway and 49% by the 
State Government of Maharasbtra. This Corpoation will undertake 
construction of all urban transport projects in MumblJi." 

52. Asked about th~ other steps taken to involve State Governments in 
their various planned projects, the Ministry have stated that a dialogue wu 
being initiated witb concerned State Governments for sharing of the COlt 
and/or provision of free land. 

EXTERNAL LOAN 

53. The Railways also seek fundin, from external agencies like World 
Bank, Asian Development Bank, EX-1M Bank, OCEF, or from different 
countries under bilateral arrangements in a bid to raise resources for 
expansion/augmantation of Railway Network. 

54. The Ministry, in a note to tbe Committee, have stated: 

"The demand for seeking funds from external ~rces is very 
competitive, amongst various countries, u these are basically soft 
loans available at comparatively low interest rates. The present 
prevailing rates for 108111 from ADB and World Bank is @ 6 - 7% 
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No. 

1. 

2. 

3. 

4. 
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per BDDUm. Besides, if ~ ;funds come ... .eidlgr_. ~ ,the 
interest rate is either nil or very )ow. The details of the ·interest 
rates, being given by .different external agencies is as under: 

Lou Ouftacy Commitment lnterm R.e.,.yment 
char .. dwp period 

World BIIIlIt US DoUan @(US% p .•. @7'" p .•. lO ,yo. (iacJ. 
Loan No. 293S· p-ace ~ of 
IN Sill yeea) 

ADB t.o.. No. US DolIan @(I.7S'" p .•. @S.97% p .•. 2S yn. (incl. 
857-IND Face period of 

SVZ yean) 

Saudi Fund Saudi Riyal NIL @3% p.a. 20 yn. (incl. 
Loan S yean Jr&Ce 

period) 

EXIM Bank! Japanese @O.2S% p .•. @S.3% p.a. 12Vz yean 
Japan Yen starting 7 yean 

.fter ht dis· 
bursement 

These rates are in sharp contrast to the prevailing market interest rates 
in the- country which is around 20-22% per annum. 

55. The Ministry have further stated:-

"Railways do propose projects for foreign funding, but it is for the 
funding agency to agree to extend the loan. Recently, the Ministry 
of Railways have discussed the possibility of financing six projects 
with ADB, and are pursuing the matter with them. 

AJ part of the preparatory exercise for Bombay Urban Transport 
Project-II. World Bank bas provided Project Preparatory Facility 
(pPF) Advance to both Govel1lQlent of Mabarubtra and Ministry 
of Railways for earring out preparatory studies." 

56. The details/progress of aU the ongoing works which are being 
executed through external agencies is as under: 
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57. From the above Table, the Committee have noted that the 
utilisation of external aid has been very poor. Enquired about the reasons 
for this trend, the Ministry of Railways stated:-

"The procedure for International competitive bidding and the 
requirement of clearance from the aid agencies at various stages of 
procurement tends to slow down the pace of utilisation of external 
aid. The utilisation of external aid has also been affected in some 
cases when, during the course of implementation changes have 
been made, as for example, by reducing the scope of imports when 
it is realised that some of the requirements can be met from 
indigenous sources. The extent of import of rails, was for instance, 
reduced considerably from the scope of World Bank Loan No. 
2935. Similarly in the ADB loan No. 1140 IND, the procurement 
of 'BOX N' wagons and unit exchange spares for locomotives was 
also reduced after a review." 

58. Asked about the steps takenlbeing taken to ensure that there is 
timcly utilisation of external aid so that there is no surrender of funds, the 
Ministry of Railways stated:-

"The implementation of the externally aided projects is closely 
monitored at Board's level. The proJI'clS of loan utilisation is 
reviewed periodically. with the lending agencies and also the 
Ministry of Finance (Department of Economic Affairs) and also 
MOF, through whom the disbursement applications are submitted 
to the lending agencies. 

As regards, ongoing loans from ADB, a disbursement schedule for 
each year is drawn up at the beginning of the year in consultation 
with the lending agency, and the achievement vis-a-vis target given 
in the disbursement sc:hedule is watched every quarter. 

The procurement of goods, which is a crucial component of the 
project implementation, requires prior approval by the lending 
agency of tender documents and contract awards. 'Oose touch is 
kept with the lending agencies for obtaining quick approval at each 
stage. For expediting this, the Standard Bidding Documents are 
now being used. Procurement of goods for externally aided 
projedS under International Competitive Bidding has been 
centralized in the Board's office. Use of direct payment! 
commitment procedure for payment to the suppliers, rather than 
the reimbursement procedure is increasingly being used to expedite 
disbursement. " 

S9. At present there are only 6 on-going externally aided projects with 
the Railways. The Committee therefore enquired whether the Railways, in 
view of globalilation and liberalization have explored the possibility of 
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attracting direct foreign investment an(J joint wnture with foreign 
companies. The Ministry of Railways stated:-
"Railways have identified some potential projects for ADB's 
consideration for funding and submitted to them the feasibility 
study reports. These projects are: 
1. Third line between Bilupur and Bhilai (132 Km.) 
2. Banspani-Tomka New Line including electrifications (155 km.) 
3. Bombay Division (CR)-Conversion of DC to AC system. 
4. Bomaby Division (WR)-Conversion of DC to AC system. 
S. Third line between Sonua and Manoharpur (40 Km.) 
6. Haridaspur-Paradeep New Line Project (78 Km.) 

At present ADB has not given any commitment for funding 
railway projects but ~ commissioned a Rail Sector Improvement 
Study. This study has begun and is being carried out by ADB 
appointed consultant Ws. Mckinsey-Swede Rail. It is understo(l': 
that as an outcome of the study, some potential projects fl'r 
funding by ADD will materialise. 

World Bank aided PPF studies are underway as part of Mum~;ll 
Urban Transportation Project-II (MUTP-II). They ~re nearinf 
completion. There is a possibility of ,ctting World Bank Aid fl'~ 
funding the project so identified. No policy dC<rision in regard h' 

direct foreign investmentljoint venture with foreign countries h:ts 
been contemplated as the Railways are treated as Government 
organisation. 

It may be added that alothough a number of projects which han' 
the potential for being funded by external aid agencies have been 
identified from time to time, very often it has not been found 
possible to progress them adequately on account of the fact that 
the aid agencies sct conditions that are not consistent with th~' 
Indian Railways functioning as a Department of Government l)i 

India. For instance, ADB have stipulated increased privatisation 
which is not possible under the existing situation. Similarly, then: 
have been suggestions that the relationship between Indian 
Railways and the Government of India should be redefined. There! 
should be total flexibility of determining the fare and freight 
structure on purely commercial terms, opening up the procurement 
of Rolling Stock on the basis of International bids, etc. As all 
these have implications in the larger national context, such 
conditiOns have been found unacceptable and negotiations could 
not proceed. In the case of bilateral aid, the scope for usc of aid 
also lets restricted on account of stipulations that normally made 
that such aid will be available only for imports emanating from the 
donor countries." 

U74/LS F-3-A 
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Commercial Exploitation 0/ Railway Land 

60. When inquired about Railways plan for commercial exploitation of 
Railway land and otber aaaets to generate additional resources, tbe 
Ministry in their note stated:-

"The Indian Railways need large amount of funds for going ahead 
with their development and expansion programmes. The budgetary 
support from Planning Commission has been steadily SOinl down 
over the last few years and now there is virtually no support 
available to tbe Railway.. On the contrary, the expectations of 
public as well as society and the country at large, from the 
Railways have increased tremendously. It is, therefore, necessary 
for the Indian Railways to exploit their hitherto UDtapped resource 
of real estate. i.t. land. However, sinc::e the Railways would in any 
case be needing land in future for further development and 
expansion, it is the air space which can be commercially exploited 
to advantage. Experience on foreign railway system in this regard 
indicates the tremendous revenue earning potential that this 
concept has got." 

61. Enquired about the present utiliaation of land by Railways, the 
Ministry stated:-

"Railways own about 4.19 lath hectare of land spread over the 
length and breadth of the Country. Out of this about 3.33 luh 
hectare is under direct use for track and structures, Stations, yards, 
circulating areas, workshops, offices, staff colonies, etc. A portion 
of the remaining land has been PQt to intermediate uses like plots 
licensed to rail-users for 10adin .... uploadiQg of gooda, afforestation, 
&row more food, etc., About 2SOOO hectare is presently lying 
unutilised and about 2500 hectare is under encroachment. These 
lands are also required for Dlaintenanc::e needs and future 
developmental works of the Railways and are, therefore, not 
surplus or eligible for disposal." 

62. When enquired about the Railways exact proposals about the 
commercial exploitation of the railway land, the Chairman, Railway Board 
stated during evidence:-

"We are now addreuina this problem or issue in two-ways. The 
farat is to rebuild all stations. In rcbuildinl stations which have 
outgrown, we would taM care of the air-space for commercial 
exploitation. 

We would like to raise resources and use it for development. 
Our view now is that it is not neceuary to seek Cabinet approval 
because we are only replacinl an existing usct. There is nothing 
that prevents us from creating that air-space and commercially 
exploiting it. 
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The second point is that in a totally greenfield arc. like Bandra, 
we have gone back to the Cabinet. We have also identified many 
surplus areas. It is a test case. It is an absolutely vacant land. [n 
places like Andheri, we use the ground floor for railway purposes 
and the space above for commercial exploitation". 

63. The Ministry of Railways have informed the Committee that "Indian 
Railways have identified about 70 sites for commercial exploitation of air 
space above Railway land. Since it will be virtually an experiment of the 
first kind not only for the Railways but also for the country, a pilot project 
of air space exploitation, by way of constructing a multi-storeyed 
commercial-cum-office complex on a 4.2 hectare size of Railway land at 
Bandra, Mumbai is being pursued. A Similar project for Bangalore 
Cantonment is also under consideration. 

64. To a specific question whether at any point of time the Prime 
Minister, the Finace Minister, the Railway Minister and the Planning 
Commission had deliberations on this specific issue, the witness deposed:-

"We had a meeting on this issue with the Planning Commission. 
We had represented that resource mobilisation through commercial 
exploitation, to a certain extent, is possible. A figure has also been 
indicated. But there has been no dialogue at our level with the 
Prime Minister or for that matter with the Finance Minister." 
He added in this connection:-
"We have mentioned it to our own Minister. But almost in the l:1~t 
one year we have not gone to the Prime Minister or the Finan~'e 
Minister on this issue. We have again sent a not to CCEA fN 
consideration ... 

65. Asked whether the Cabinet Group on Economic Affairs did nl)t 
approve the proposal for commercial utilisation of Railway land becausL' 
they thought that it would have some repercussions, the witness stated:-

"They referred it to the Committee of Ministers. They referred it 
to the Urban Affairs Committee who gave guidelines, and thL' 
guidelines had been sent to the Ministry. It has been going on lik~ 
a pendulum but nothing has been happening." 

66. Giving details of progress of proposal, the Ministry of Railways 
further stated:-

"Ministries of Law, Urban Development, Finance. Planning 
Commission and C&AG have been consulted on the above 
proposal. While the Scheme had been supported by all the 
concerned Ministries and the Planning Commission, when it was 
submitted to the Cabinet for consideration, the Cabinet felt that as 
such a Scheme would have wide ramification on other Ministries! 
Departments holding land, it was necessary to take an overview of 
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the matter before permiss~on is granted to the Railways, for taking 
up the Scheme (28.11.1991). Consequently, the matter was 
considered by the Committee of Se" ... etariea and the draft 
Guidelines prepared by the Ministry of Urban Development were 
approved (16.12.1993). When these were plAt up to the Cabinet 
(16.8.1994). the Cabinet directed that the issue needed to be 
examined by a Group of Ministers, which was constituted for the 
purpose. The Group of Ministers directed (7.9.1994) simplification 
of the procedures envisaged and the Ministry of Urban 
Development prepared a fresh set of Guidelines which were then 
approved by the Group of Ministers (8.5.1995). When the 
Guidelines prepared were put before the Cabinet, a decision on 
the issue remained pending. However, as the Railways felt that 
their Schemes were of a different nature and as there was urgent 
need to raise resources for developmental projects, the Pilot 
Schemes for Bandra and Bangalore Cantonment Station were serit 
for consideration of the Cabinet. The Memorandum submitted by 
this Ministry for Cabinet's approval on the proposals inter-alia 
stipulated the following:-
(i) There will be no sale of the land and the title will continue to 

vest with the Railways. 
(ii) The funds so generated will be utilised for Railway 

development works. 
Presently the Proposal for Bandra has been deferred by the 

Cabinet (since October, 1995) till such time the larger issue of 
utilisaitori of Central Government's lands for commercial 
purposes is examined and finalised. 
In the meantime, a Study Group has been set up jointly by 
the Ministry of Railways and the Government of Maharashtra 
which is examining and going into various aspects of the 
project. " 

67. The Study Group further wanted to know about the other assets of 
Railways apart from Railway land like museum, Machinery etc. and assets 
acquired from Railway companies at the time of independence. They also 
enquired if any survey/valuation has been done of these assets or there is 
any plan for their commercial exploitation for generating more revenues. 
The Ministry of Railways in their written note stated:-

"Railway lines and other assets originally constructed and financed 
by guaranteed Railway Companies were acquired by Government 
in the period from192S to 1944. Further, as a result of integration 
of the Indian States with the Union, the State Railways also came 
under the control of the Central qovemment. The practice of 
maintaining Block Accounts for the Railways, under wnich 
Railway assets are valued and shown class-wise was introduced for 
the first time during 1951-52. The grouping of usets in the Block 
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Account was, however, different from the grouping under which 
information has been sought by the Study Group-I of the Standing 
Committee on Railways. A copy of the Block Aeeount on the 
Indian Government Railways for 1951-52 is, however, given below 
for the information of the Study Group-I of the Standing 
Committee on Railways. 
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AI. rc,uda the iuuc of commercial cxploitation. It is stated that there is 
no prevailing practice of Railway anets being so utilised." 

There is no practice of surveyor valuation of the assets in the Block 
Account. 

68. To a question whether any fresh efforts have been made for 
expediting the decision on commercial utilisation of Railway land. The 
Ministry of Railways replied: 

"Yes. Railways have been regularly interacting with the Ministry 
of Urban Affairs & Employment for expediting finalisation of 
general guidelines of commercial utilisation of land. Recently it has 
been advised by them that they have prepared the revised draft, 
based on the comments of the Finance Ministry and would be 
circulating it to the concerned Ministries for comments shortly. 

Meanwhile,.Ministry of Railways have decided to once again 
approach Cabinet for clearancc of their Pilot Project at Bandra. A 
Cabinet Note would be shortly submitted to the Cabinet." 

Encroachment of Railway Land 

69. Railways own about 4.19 lakh hectare of land out of which 2457 
hectare constituting only 0.6% of the total holding, is under encroachment. 

Though the perccntage is negligible but the land under encroachment is 
prime land, generally in metropolitan cities and industrial towns in the 
country, where land is normally required by the Railways for their own 
developmental activities. 

70. The profile of encroachment over past 4 years is as below: 

Year No. of Encroachments [ncrease/I)ecrease 

1993 1,66,641 
1994 1,67,583 + 942 
1995 1,67,244 - 339 
1996 1,64,007 - 3.237 
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71. Railway-wise and Division-wise detailJ Df encroacbments on Railway 
land as on 01.04.1996 are given bolow:-

Zone Area under Division Area under 
encroachment encroachment 
(in hectares) (in hectares) 

(1) (2) (3) (4) 

Central 64 Mumbai 35 
Bhusawal 7 
Nagpur 2 
Jabalpur 1 
Sola pur 3 
Jhansi 14 
Bhopal 2 

Eastern 85 Sealdah 19 
Howrah 17 
Asansol 2 
Dhanbad 13 
M ughalsarai 2 
Maida 3 
Danapur 29 

Northern 900 Allahabad 12 
Bikaner 27 
Delhi 440 
Firozpur 202 
Jodhpur 10 
Lucknow 13 
Moradabad 191 
Ambala 5 

North 115 Izzatnagar 103 
Eastern Lucknow 1 

Varanasi 8 
Sonpur 1 
Samutipur 2 

Northeast Frontier 304 Alipurduar 133 
Tinsukia 17 
Katihar 19 
Lumding 86 
Mallgaon 49 
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1 2 3 4 

Southern 83 Madras 51 
Palghat 1 
Trivandrum 7 
Bangalore 2 
Mysore 4 
Tiruchchirappalli 17 
Madurai 

South Central Seconderabad 2 
Hyderabad 40 
Vijayawada 33 
Guntakal 4 
Hubli 5 

South Eastern 715 Adra 45 
Bilaspur 6 
Chakradharpur 73_ 
Khurda Road 540 
Kharagpur 27 
Nagpur " Sambalpur 11 
Vishkhapatnam 9 

Western 107 Mumbai 9 
Vadodara 3 
Ratlam 14 
Kota 3 
Ajmer 6 
Jaipur 3 
Rajkot 40 
Bhavnagar 29 

Total: 2457 2457 

72. In regard to action taken to remove encroachment and fixing 
responsibility/accountability, the Ministry of Railways have stated as 
under: 

"From the figures above, it would be observed that encroachments 
have remained, by and large, static over the last 4 years. Removal 
of encroachments by following appropriate procedure as per the 
PPE Act 1971 is a continuous cxercile but additional 
encroachments aJso keep coming. So the figures, in spite of 
removal of encroachments have remained almost static. 

RailwaY' have very well defined system of giving jurlsdiction of 
land to various officials working under different departments. Land 
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in the commercial area is Jenerally under the jurisdiction of the 
commercial staff and outside commercial area is with ·the 
Engineering staff. As such, officials of different departments have 
different, well-defined jurisdiction and are accordingly accountable 
for the increase/decrease. and removal of the encroachments. 
However, help of RPF, engineering staff and others is coordinated 
by the official under whoac jurisdiction the land faU.. 

Difficulty arises because of the fact that Railway has long strips 
of land across the country. It is very difficult to watch strips of 
land, as the same would require huge man-power. Problema get 
compounded aue to inadequate powers with the local officials to 
deal with the matter then and there on the site. Problem is also 
aggravated because of the sympathy the encroachers get being 
generally from the poor sections of the society. Sometimes these 
encroachers also get political patronage. All these problems have 
created a very difficult and helpless situation among the officials in 
the metropolitan cities." 

73. The Ministry further stated: 

"To effe.::tively deal with the problem of encroachment. Railway is 
considering to suitably amend RP (UP) Act so that Railway 
Protection Force is given this responsibility of protecting the 
Railways land. 

The issue of removal of slums in urban areas and the rehabilitation 
of the persons living as encroachers has been engaging the 
attention of the Government for a long period but there has been 
no resolution to this rather difficult problem. A major impediment 
is the very real likelihood of the land once got vacated from the 
encroachers who are resettled elsewhere, being reoccupied by fresh 
encroachers. 

The Railways' stand on this subject till now has been that as 
providing houling to urban dwellen is a State Subject, all evicted 
encroachen need to be rehabilitated by the State Government. It 
may also be mentioned that the general inability of tbe Railways to 
remove slums from urban areas is mostly because of the non-
availability of an adequate Police Force to protect Railway staff 
during demolition exercises." 

74. The Committee also wanted to know the. ~ps takenlbeing taken by 
the Ministry of Railways to prevent further encroachment of Railway land. 
The Ministry of Railways have stated' as under: • 

"There baa been no increase in the number of encroachments 
durin& the last 4 yean. AI per the figures the total number of 
encroachments on fint of April, 1997 was 1,62,150 as apinat 
1,66,641 in 1993. This has been possible because of constant .tail 
kept by the field staff of the Railways. Instructions have been 
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given to the Zonal offices to construct boundary wall fencing to 
protect Railways. Land Jurisdiction of various Railway officials 
have been clearly demarcated so far as land ownership is 
concerned. The land within the Station limits are with the 
Commercial officials and outside the Station Limit. They are with 
the Engineering Officials. It is a fact that the encroachments are 
removed and fresh encroachments, come up which are soft in 
nature. Continuous drives are launched by the Zonal Railways to 
remove these soft encrochments. In 1993 it has been decided by 
the Ministry to include Railway land and buildings in the word 
Railway ProPfrty" as defined in the RPUP Act. The RPF are 
actively assOCiated in removal of encroachments and they also 
coordinate with the State Police in seeking their help for removal 
of encroachments." 

75. The Ministry of Railways have also pointed out the following 
deficiencies in the P.P.E. Act:-

(a> "The Estate Officers have only quasi judicial authority. They are 
not empowered to issue directions to local police, whOle help is a 
must in evicting the unauthorised occupants. It is a common 
experience that invariably every eviction turns into a law and order 
problem. 

(b) It does not empower the Estate Officers to appoint bailifs or Court 
Amins to execute the orders. 

(c) It docs not empower the Estate Officers to issue prohibitory orders 
of injunction during pendency of the estate cue from proceeding 
with. unauthorised constructions. 

, (, ' 

(d) It does not empower Estate Officers direct attachment of 
encroacher's property with a view to meet the dues of the 
Railways. 

(e) To frustrate the Act after eviction prooedings are started the party 
disposes of thf property to other persons and as per the Act the 
cue has to be started a fresh. 

76. In view of these deficiencies, the PPE Act has not been able to 
effectively help Railway in removing the encroachments. 

The Railway is stated to have also moved a proposal earlier to the 
Ministry of Urban Affairs and Employment for granting e~ocutive 
Magistrate's powers to the Estate Officers covering the above deficiencies. 
However, the same was not agreed to by the Ministry of Urban Affairs 
and Employment. ) 

The Ministry further added:-. 
"Since Railway have goti~.'()WIl RPF, the Railway" proposa:l for 
granting executive Magiatrato's powers to at least Estate Officers 
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appointed by the Railways needs to be favourably considered by 
the MOU&E. It is propmed to again refer the matter to the 
Ministry of Urban Affairs and Employment wbo are the nodal 
Ministry for PPE Act, 1971." 

NEW LINES 

77. The Railways informed tbat tbe policy for construction of new lines 
being followed by the Railways is based on the recommendations of the 
National Transport Policy Committee dated May, 1980 which laid down 
the following criteria for taking up construction of new lines. 

1. Projects oriented lines to serve new industries for tapping mineral 
and other resources; 

2. Missing links for complete alternative route to relieve congestion 
on existing saturated routes; 

3. Lines required for strategic reasons; and 

4. Lines for establishment of new growth centers or giving access to 
remote areas. 

78. New line projects are t~ken up based on the above criteria. [n eacb 
case a preliminary engineering-cum-traffic survey is done and after the 
results of the survey establish the viability of the project or· the porject 
conforms to one of the above criteria, the report is forwarded to tbe 
Planning Commission for their consideration and after their approval is 
received, approval of tbe Expanded Board and CCEA is obtained for 
projects costing over Rs. 50 Crs. and tbereafter tbe work is taken up 
through the Railway budget. For works costing below Rs. SO Cn. only 
Planning Commission's approval is taken before including the works in the 
Railway Budget. 

79. As tbere were a number of projects that have been sanctidned but 
were pending which bave led to cost and time over run, tbe Committee 
asked about tlfe total requirement of funds for tbese lines. The Minister of 
Railways informed tbat tbe total requiremeDt of funds was RJ. 608(t crares. 
When inquired about the impact of cost and time over run on Railway 
Fmance, tbe Ministry stated: / 

"Sublequent to the approval of the project, a detailed estimate is 
made for such works on the buis of various tecbnical 
specifications, quantities and detailed drawings. With 10 mucb 
effort going into the estimation into the cost of work, normally 
there sbould be no case of cost overrun, specially because these 
estimates lit various stages, are vetted by internal finance also. 
However, despite such a detailed procedure, some cues of time 
and cost overrun do take place. 



37 

The main reason for these are:-
(i) Incorporating technological advancement and changes specially in 

projects like signalling, telecommunication, computerisation etc. 
which becomes necessary during the execution of projects. 

(ii) Changes in the quantities taking place because of various site 
conditions and agitation of local population etc. , 

(iii) The estimates are prepared on current rates and do not provide for 
escalation in ~rices. (Planning Commission also envisages a plan 
being made at constants prices). But since the railway projects take 
anything from 2 to 5 years to complete, some cost increases 
invariably take place due to inflationary factors of the economy. 

(iv) Some works which have to be completed in traffic conditions also 
suffer delay because of the priorities of running existing trains. 

(v) There is a large shelf of works and funds cannot be provided for 
all the works at the same time. Hence some prioritisation in fund 
allotment has necessarily to be done which causes time overrun 
and consequently cost overrun in low priority works. In this 
connection, Ministry of Railways have already fixed some norms 
for new works so that such time overruns are kept to the 
minimum. But it is not possible to rule out the same completely. 

(vi) Sometimes, the projects have to undergo a major modification due 
to technological considerations, change in the priority or local 
demands which increases the cost of the project. 

SO. Asked about accountability and responsibility of the officers, the 
Ministry stated:-

"Whenever such cost overruns are likely to take place, Indian 
Railways have a system of taking competent sanction for revision 
in the originfI estimate through revised I completion estimates 
where; if the cost exceeds a certain percentage, the case is put up 
for sanction to the original sancti6ning authority which, in most 
cases of large projects, is the Minister for Railways. In all cases 
where there is a variation between the original estimate and the 
revised I completion estimate, reasons for such variations are 
analyzed in detail and due explanation provided. In this analysis, 
the accountability and responsibility of the officers managing the 
project is also duly evaluated and appropriate action taken." 

Developmental Lines in Backward and Remote Anas 

81. Asked about the criteria for taking up developmental lines, the 
Ministry of Railway~ states:-

"As far as developmental project are concerned, demands for con-
struction of such lines are received from MPs and State Governments 
After prima facie examination, if it is revealed that the line would 
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provide the infrastructure for development of an area which has 
the potential for economic and industrial growth but has remained 
backward for want of such infrastructure, a survey is taken up. 
Further consideration of the project in consultation with Planning 
Commission and the process of obtaining further clearances as 
indicated above than follows." 
In their written note, the Ministry further stated:-

"It is not that low priority is being given to developmental 
projects as such. The position is that the Railways have a huge 
throwforward of requirement of funds for completion of new line 
projects. The throwforward of all new line projects funded out of 
the railways plan i.e. excluding Udhampur-Srinagar Baramula is 
RI. 10954 CIS. while the funds being made available each year out 
of budgetary support have been of the order of Rs. 200 CIS. This 
year, owing to the thrust of the present Government of 
infrastructure development in backward and tribal areas, the 
amount has been increased to Rs. 325 crs. 

Funds for the construction of the Udhampur-Srinagar-Baramula 
railway line (cost approx. RI. 2500 crs.) are being provided by the 
Finance Ministry outside the railways allocation. The allocation 
this year is Rs. 75 crs. 

Out of the total amount made available for new lines as 
indicated above, all the projects of new lines all over the country 
have to be funded. It is considered essential to first fund those 
lines optimally which are required on urgent operational or 
capacity generation considerations or on strategic considerations 
warranted by the country's defence requirements, as also those 
lines on which work has been going on for many years but which 
are now nearing completion so that the nation can start reaping the 
fruits of its investments. The allotment of funds each year to new 
line projects is done considering the above policy objectives. 

In the meantime, the State Governments have been requested to 
auiat the Railways with free land and by ptoviding labour for 
earthwork under the lawabar Rojgar Yojana:'lftbis uaistance is 
forthcoming and if Government are able to provide more fund for 
new lines in the shape of additional budgetary ,upport, the target 
dates of completion of these projects would be brought forward." 

82. Asked if the Railway have any special sub-plan for expansion of 
Railway network in backward and tribal areas, the Miliistry stated:-

"Railways are actively participating in the development of 
backward regiona and are engaged in building a rail transport 
infrastructure of construction of new lines and conversion of MG 

: .. NG lines' to' BG selectively 10 that the industrial and economic 
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cicvelopment of these areas which througb baving a potential for 
growth, have not been able to develop for want of an adequate rail 
infrastructure. Though there is no separate programme for such 
lines, the new projects are taken up bued on surveys which in tum 
are initiated on the basis of demand received from the State 
Govemmenu/MPs and on the Railways own perceptions of traffic 
requirements. Whenever the surveys reveal a potential for 
development, the project reports are sent to the Planning 
Commission aad once they agree, the proejcts are appraised by the 
Expanded Board and are taken up with the approval of the 
Cabinet Committee on Economic Affairs." 

83. The Ministry informed that foUowing lines are at present under 
construction in backward areas:-

(i) Amravati-Narkber (138 kms. in Maharasbtra) 
(ii) Jogighopa-Guwabati (142 kms. in Aaaam) 

(iii) Pedapally-Nizamabad (117 bus. in Andbra Pradesh) 
(ill) Lanjigarb Rd.-Junagarb (54 kms. in Orissa). 
(lI) Kburda Rd.-Bolangir (28 kms. in Orissa) 

(vi) Dhukma-Mandarhill-Rampur (130 kms. in Bihar) 
(vii) Kbumarghat-Agartala (119 ms. in Tripura) 

(viii) Haridaspur-Paradeep (78 kms. in Orissa) 
(ix) Sakri-Hassanpur (76 kms. in Bihar) 
(x) Kadur-Cbickmagalur-Sakleshpur (100 kms. in Kamataka) 

(xi) Nandyal-Yerraguntala (126 kms. in Andbra Pradesh) 
84. The following lines, though taken up as project lines, will also serve 

backward areas and will help in tbeir development:-
(i) Talcber-Samblllpur (174 kIDs. in Orissa) 
(ii) Indore-Dabod-Dewas-Maksi (316 kms. in Madhya Pradesh) 

(iii) Daitari-Banspani (147 kms. in Orissa) 
In addition, work is likely to be taken up on Dal1irajabara-Jagdalpur 

new line in Madhya Pradesb for which modalities are being finalised with 
Ministry of External Affairs, Ministry of Steel and Madhya Pradesh 
Government. " 

85. The Ministry further stated:-
"There are a number of demands for other new lines in tribal and 
backward areas but the problem is that owing to non-existence of 
industry and other development, the surveY' do not reveal 
adequate traffic potential and as a result moit of these lines are 
found to be non-viable. The Planning Commission and Expanded 
Board have generally taken a view that only viable projects should 
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be taken up. Exceptions have been made in respect of certain 
lines based on very strong represcntations from the State 
Government / MPs of the areas. 

The main problem faced by the Railways in taking up 
construction of such lines and of progressing those lines which do 
get included in the budget is the constraint of resources. New 
Lines are funded out of budgetary support provided by the 
Planning Commission and this hu been dwindling, having come 
down from 75% to 15% Since the 5th Plan the funds required for 
completing the ongoing new line projects including the national 
line from Udham!'ur to Baramula arc more than RI. 6000 crores 
while the amount allocated each year is of the order of Rs. 200 en. 
which is barely enough to take care of inflation and to progress 
one or two projects baving urgent operational / strategic priority. 
On the otber~rojects, we can allot funds only to keep t~e projects 
going, 'slowly progressing long lead items till the resource position 
improves and higher priority projects get completed. Since this 
Government have decided to accord priority to developmental 
works in backward areas, particularly in tbe NE Region, tbe 
Minister for Railways have already requested the Prime Minister 
and Planning Commission for increasing the amount of budgetary 
support so that tbe works in backward areas can be progressed 
faster. " 

86. The Report of NTPC under the Chairmanship of Shri B.D. Pandey 
has recommended:-

"It has been reprcscnted to tbe Committee that the present pattern 
of concentration of growth in certain areas, with its accumulated 
problems of congestion, cannot be overcome without establishing 
new growth centres and that, if such new growth centres arc to 
attract industrial activity rail connections are necessary. In 
exploitation to mineral and forest resources rail participation is 
significant. Movement of bulk commodities like minerals is best 
served by railways. Efforts have to be. continuously made to 
develop underdeveloped regions through wide-ranging Government 
intervention. These underdeveloped regions are' often a 
disadvantage because of their inaccessibility. For example, the 
North-~astemaregion and certain other parts of the country suffer 
from isolation from the mainstream due to their geographical 
remoteness and relative inaccessibility. We feci tbat a "non-rail" 
situation will not help development and exploitation of natural 
resources if they exist on an appreciable scale. Therefore, any 
region where natural resources on a. large scale arc evidently 
available an integrated plan should be evolved to develop new 
growth centres and promote economic activity, the provision of a 
new rail line being an element in such development pi ..... In thelle 
schemes socio-eco~omic benefits should have priority over purely 
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financial considerationa. It may, therefore, be necessary to 
undertake projects which may yield a lower return than the 
stipulated 6.7S per cent. However, It will not be advisable to take 
up new railway linea which cannot meet operating costa, including 
contribution to depreciation." 

87. On an enquiry to Jive details of the linea wbich have been 
sanctioned due to strong representations from State Government and 
Members of Parliament, tbe Ministry stated:-

"There are always strong demands from the State Govts. and 
Members of Parliament for coDJtruction of new line in their 
States / Constituency areas. Wherever the demand appears to be 
prima facie worth coDiidering on considerations of serving project 
areu, mines and induatrial concentrations, or wbere the lines are 
required on strategic considerations, on operating considerations to 
provide additional carrying capacity, and / or are required for 
provision of a tranJport infrastructure in areas baving tbe potential 
for development, surveys are taken up. Once the survey reports 
become available, tbe projects are considered.iA consultations with 
the Planning Commission and once their clearance has been 
obtained, are considered further by the Expanded Railway Board 
consisting of, besides the Members of tbe Railway Board, the 
Secretaries from the Planning Commission, Ministry of Programme 
Implementation and Finance Ministry (Expenditure). Once the 
project bave been cleared by the Expanded Board they arc 
considered by the CCEA and after their clearance has been 
obtained the works are included in the budget and taken up with 
the approval of Parliament. While the above procedure is being 
foUowed, the approval of the lines through the various stages does 
get a boost wbere the State Govts. and Members of Parliament 
foUow it up witb strong representations at the various stages of 
approval. So~ of tbe ongoing projects which have been taken up 
on acxount of strong representation by the Members of Parliament 
and the State Govts. are as under: 
No. Project 

1. MandarhiU-Rampurhat 

2. Peddapalli-Karimnagar-
Nizamabad 

3. Kapadvanj-Modasa 
4. Tamluk-Digba 
S. Eklakbi-Balurgbat 
6. Amravati-Narkbed 

2274/LS JL-4.A 

Strong representations from tt>~ 
Ibarkhand MPs. 
MPs from Andhra Prade~l, 
State Govt. of Andhra Pr-
MPs from Gujarat. 
MPs from West Bengal. 
MPs from West Bengal. 
MPs from Maharashtra. 
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7. Lanjigarh-Junagarh MPs from Orisssa. 
8. Khurda Rd.-Bolangir Orissa Govt. 
9. Nangal Dam-Talwara HP Govt. 
10. Kottur-Harihar MPs from Kamataka. 
11. N andy al-Yerraguntala MPs from Andbra Pradesh. 
12. Kadur-Chickmagalur-Sakleshpur State Govt. of Karnataka. 
13. Sakri-Hassanpur MPs from Bihar" 

88. Enquired about t4e progress of Talcher-Sukinda line (via Dubri) 
which have rate of return of the 23.3% for which primary work has already 
been done and has been committed by four Railway Ministers !n the past, 
the Ministry informed that the proposal is under consideration. The work 
has since been cleared by CCEA and included in the supplementary 
Budget, 1997-98. 
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90. In a subsequent reply, the Ministry of Railways however admitted:-

"Railways have always been the harbinger of development and are 
guided by this philosophy in openina up backward areas as well by 
investing in laying of new l;nes to such areas. No specific criteria 
for determining backwardness is however available." 

91. During the course of evidence, it came out that certain areas, if 
exploited would prove most remunerative. When asked to look into this 
aspect, the Chairman, RaOway Board, submitted:-

"We have a conflict of two sides. One is resources beina used only 
where earnings come. This would be the management's interest. 
At the same time, we have an absolutely national requirement of 
building backward areas too. We are trying to blliance the two. In 
this balancing process, because of the constraint of resources, we 
have not been able to do as well as we should. Therefore, our 
pleading is for larger resources. 

Secondly, there is no doubt there is a tremendous demand for 
passenger services in some sectors. Here again, paucity of 
resources com~ in the way to have line capacity, motive power and 
coaches required. Within this limited capacity, we try to do as 
much as possible." 

92. Elaborating further the Chairman, Railway Board has submitted that 
Railways was conscious of the commercial aspects and the earnings which 
were also important because they could run it without generating revenues, 
in these remote areas, particularly in areas like northeut, J&K and some 
of the tribal areas which were mineraUy rich, which has large chunk of 
population and no other means of transportation. 

He added:-

"We are definitely keen for development of any area which ~ 
minerally rich and where there is potential for transport. We have 
taken steps which are I would say pro-active." 

He further added:-

...... n the area has potential and no exploitation is in sight of our 
investing money would be untimely because the investment which 
we do will be absolutely without utilisation. What we do is, at the 
inter-Ministerial level, we circulate our plan document. We are in 
touch with the steel sector, the coal sector, the oil sector and 
various other ICCtOrs and have a dialogue with them as to which 
area has the potential for being exploited, which area has sastained 
economic input and then we plan our resources on that basis." 
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Funding new lines outside the Budget 

93. The Study Group pointed out tbat the former Prime Minister made 
an allocation of Rs. 2500 crores for Udhampur-BaramuUah railway line. 
Asked how the allocation was made, the Group was informed that funding 
tor these lines were made, to the Railways from outside tbe budget. In this 
connection, the Ministry of Railways stated: 

"In view of the urgent need to bring the Kashmir Valley on the 
national rail network and to provide avenues of employment and 
infrastructure for development to the State of Jammu &. Kashmir, 
it was desired by the Hon 'ble Prime Minister to include the 
construction of a new line from Udhampur to Sri nagar in the 
Railway Budget 94-95. The Prime Minister had also indicated 
that this would be a high priority National Project. 

Based on the surveys done in the past. The cost of this line was 
estimated at Rs. 1500 crs. Later the scope of this line was extended 
upto Baramullah and the cost was revised to Rs. 1900 crs. Present 
indications are that the construction of the 290 kms. long line 
would cost RS. 2500 crs. 

The proposal was sent to the Planning Commission, Minsitry of 
Finance, Ministry of Defence, Ministry of Surface Transport, 
Ministry of Home Affairs, Deptt. of J&K Affairs and Ministry of 
Programme Implementations. 

The propos. was sent to the CCEA on 9.3.95 for their 
consideration with the comments of these Ministries. 

The CCEA had at its meeting held on 28.3.95, accorded 'in 
principle' its approval to the construction of the above line, to be 
funded outside the Railway's plan. At that time the procedure for 
consideration of such projects by the Expanded Board had not yet 
come into force." 

94. It was pointed out that the Prime Minister during his tour to North 
Eastern States in October 1996 had made several commitments on Railway 
Projects. When Asked as to how these projects would be funded, the 
Ministry in their note stated that it would be possible to complete the 
works as per tbe commitments given by the PM provided additional 
budgetary support totalling Rs. 500 crs. is made available by tbe Planning 
Commission n~xt year.and this is furtber hiked to about RI. 800 crores per 
year in the subsequent years of the 9tb Plan. The representative of 
Ministry of Railways during informal discussion with tbe study Group 
indicated tbat tbey bave asked for separate allocation for these projects. 



46 

Progress of new line work announced in 1995-96 

95. When enquired about the details of progress of ~rojects for new lines 
announced in the Railway Budget 1995-96 tbe Ministry of Railways stated: 

"The position of these lines is as under: 
1. Ahmednagar-Beed-Parli Vaijnath on Central Railway 

Length 275 Kms. 
Year of Approval 1995-96 
Anticipated Cost Rs. 353 Crores 
Outlay 1996-91 Rs. 0.05 Crores 
ROR Negative 

The work of construction of new line from Abmednagar to Parli 
Vaijnath via Beed was included in the Railway budget 1995-96, which has 
since been passed by the Parliament. However, since there was not enough 
time, the Railway was advised to take up the work only after obtaining the 
clearance of the Planning Commission and CCEA. 

A proposal was sent to the Planning Commission on 28.02.1995, who 
after considering tbe same replied on 23.08.1995 that tbey are unable to 
support the above pt~ject as the same was not financially viable. 

The work was put up to the Expanded Board also on 11.09.1995 and it 
was decided by the Board that in view of the large shelf of projects and 
unremunerative nature of this line, the project may be deferred. 

However, in view of the commitments, baving been given to Parliament, 
the matter was again taken by MOSR with the Dy. Chairman, Planning 
Commission on 05.09.1995 and he has replied vide his DO letter Dated 
25.09.1995 that since the work has been included in the budget which has 
been passed by the Parliament, it was open to the Ministry of Railways to 
process the matter further. 

Accordingly, Central Railway bas been asked to review the traffic and 
send a fresh proposal with necessary justification so that the case may be 
processed afresh for obtaining the approval of tbe Expanded Board and 
CCEA and the work can thereafter be taken up on priority. Unless 
clearances are obtained from Expanded Board and CCEA, construction 
work cannot be started. Final location survey will be taken up immediately 
after the clearances have been obtained. 

2. Kottur-Harihar new line on Southern Railway: 
Year of approval 1995-96 
Length 65.01 Kms. 
Cost RI. 65.94 crorca 
Outlay _%-97 Rs. 1 Cr. 
Exp. upto 31.03.1996 RI. 0.10 en. 
lbrowforward Rs: 64.84 en. 
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The work was included in 1995-96 budget. Final location survey and 
preparation of land plans and papers for land acquisition has been taken 
up. The actual construction work would be taken up once the land 
becomes available. 

3. Dallirajahara-Jagdalpur. on S.E. Railway-
Length 235 Kms. 
Estimated cost : Rs. 369 crores 
Outlay for 1996-97 : RI. 1 Crores 

The work has been included in Railway Budget on 1995-96. The project 
is to be funded by SAIL, NMDC, MP Govt. and Ministry of Railways. 
MOU is under fmalisation. 

SAIL will bear the actual cost of Construction between Dallirajahara 
and Rowghat (95 kms). Work can be taken up after the signing of MOU 
and deposit of money by SAIL, and other parties. Ministry of Steel are 
awaiting final clearance from MOEF to uae of Bailadial Mines." 
Procurement of Wooden Sleepers/Concrete Sleepers 

96. Prior to the large scale adoption of Concrete Sleepers from about 
mid-Eighties onwardt, requirement of Wooden Sleepers. on Indian 
Railways was buge - to the tunc of about 3.75 lacs cums. per year. 
Wooden Sleepers uaed for laying of ordinary track are called Line 
Sleepers. At special locations like bridge and Turnouts, special Wooden 
sleepers are used. Out of tbe above requirement of 3.75 lacs cums. about 
3 lacs cums. was for Line Sleepers (about 35 lacs nos.) and the remaining 
75.000 cums. was for special sleepers. 

97. The supply of Wooden Sleepers is being taken only from the Public 
Sector Undertakings of either the Central Government or the State 
Governments. The Orders for total quantity of 87,000 cums. required in 
the next 2-3 years have been placed on the following PSUs: 

(i) M.P. Export Corporation, Bhopal. 
(ii) M.P. Rajya Van Vikas Nigam, Bhopal. 

(iii) State Trading, Ranchi, Bihar 
(iv) Haryana Forest Development Corporation, Haryana. 
(v) M.M.T.C., New Delhi 

(vi) MARCOFED, Nagaland. 
98. During the course of evidencc, it came out to the notice of the 

Committee that the Ministry of Railways have been spending huge amount 
over tbe purc:hue of wooden sleepers inspite of the fact that the concrete 
aleepers. if used. were more durable and economical. The Chairman, 
Railway BoUd apprise4 the Committ~ that wooden sleepers were 
replaced with concrete sleepers even in those bridges 
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which havc not comc up for repair. In thc steel bridaca, concrete alccpen 
cannot be used bccauac thcy crack under vibratioDl whereas thc woocicn 
slecpers absorb these vibratioDl. 

Giving reasona for using wooden slccpcrs in lteel bridJcs, the witness 
informed the Committee as under: 

"On our own initiative, we arc not procuring the wooden sleepers. We 
bought it for steel bridges. Unfortunately, due to vibration the 
fixture gets cracked and it docs not stand. Moreover, it is not 
suitable for higher speeds of 130 or 140 Kmph. Wc arc now going 
for composite sleepers 10 that the project could go on. We have 
decided to go for special concrete sleepers. So the quantity of 
wooden sleepers is coming down substantially. I will reduce the 
purchases. But for over-bridges we have not been able to get the 
solution as the steel has not been very lood alternative." 

99. As regards purchasetprocurement of wooden sleepers, he deposed 
before the Committee as under: 

"We arc procuring wooden sleepers for Bombay Suburban Railway for 
maintenantC purposes only. But there is a reduction in this. We 
are, ot course, very positiv,", about the cnvironment and we are 
committed to it. We are paying higher price for tbe wooden 
sleepers besides paying penalty to the Ministry of Environmcnt and 
Forest. Now, wc are importing the wooden sleepers so that the 
Indian forests could rcmain intact. Thcrc arc some countries like 
Indonesia, Malaysia and Brazil who are cutting tbeir trees. There 
are a lot of technical problems involved in it also." 

To a specific query, he informed that no serviceable sleepers were 
thrown away and they were used in casual renewals. 

100. The Committee wanted to know the system of procurement of 
wooden sleepers, at present in vogue. The Chairman, Railway Board 
stated: 

"The wooden sleepers are not procured by the Railways directly. As per 
the old procedure prescribed by the MOSR, the wooden slcepers 
are always procured by the Ministry of Forests on behalf of the 
Indian Railways. Only this year, our Minister felt tbat we can go 
directly to the Forest Corporation. We are not going to the agents, 
but wc are going only to the Forest Corporation like Madhya 
Pradesh Forest Corporation, Forest Corporation of Maharasbtra. It 
is a limited tender. Earlicr. we wcre spending more whcn we 
procured thc IBme through the Ministry of Forests. Now. we are 
not going to a private party. All thc tranS8ctiona are between thc 
Ministry of Railways and the Forest Corporation of the State 
Government cbncemed." 
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101. When asked, whether the system had any impact in bringing down 
the cost, the Chairman, Railway Board informed the Committee that they 
had been able to save RI. 15 crares. He also informed the Committee that 
with the usc of concrete sleepers, the purchase of wooden sleepers getting 
decreased. 

102. In their post evidence reply, the Ministry of Railways have 
informed the, Committee the Quantity of Wooden Sleepers procured 
during the last 5 yean has been under: 

Year QUIlntity 
1991-92 
1992-93 
1993-94 
1994-95 
1995-96 

27,000 cums 
50,000 CUIDS 
45,000 cums 
30,000 CUIDS 

15,600 cums 
103. In line with the National Policy of Conservation of Forests in the 

country and to maintain ecological balance, the Central Government took 
a decision to avoid the use of wood. Asked whether the Indian Railways 
took up the development of alternatives to wooden sleepers or alternate 
material having the same strength of wood, the Chairman Railway Board 
stated: 

"We have gone for composite material. We have an association 
with the Defence Research and Development Organisation. We 
have sanctioned a project for them." 

104. In this regard the Ministry of Railways in their post evidence note, 
have submitted as under: 

"Concerted efforts have been made by Indian Railways for 
developing alternative type or sleepers to reduce the intake of 
Wooden Sleepers: 

(a) Cast-iron and steel sleepers are used wherever possible. 
Indigenous development of Concrete Sleepers was taken up from 
early seventies onwards. A~ a result of sustained efforts made in 
this direction. Adequate production capacity of concrete 'Line' 
Sleepers has been developed in this COUDtry to meet Indian 
Railways' complete requirement. Procurement of Wooden Line 
Sleepers was, therefore, stopped since November 1991 onwards 
except for a very small quantity required to cater to the 
requirement of Bombay Sub-Urban Section as usc; of any other 
type of sleepers in certain locations is not technically feasible. 

(b) As regards development of alternative types of sleepers for special 
locations, steel sleepers are used on turnout wherever possible. 
Development. of Concrete Sleepers for turnouts has also been 
taken up and production capacity for these sleePers is being built 
up. l\lStructions have been issued to use only Concrete Sleepers 
on Turnout in new Construction Projects. However, for locations 
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financial considerations. It may, therefore, be necessary to 
undertake projects which' may yield a lower return than the 
stipulated 6;75 per cent. However, it will not be advisable to take 
up new railway lines which cannot meet operating costs, including 
contribution to depreciation." 

87. On an enquiry to give details of the lines which have been 
sanctioned due to strong representations from State Government and 
Members of Parliame~t, the Ministry stated:-

"There are always strong demands from the State Govts. and 
Members of Parliament for construction of new line in their 
States / Constituency areas. Wherever the demand appears to be 
prima facie worth considering on considerations of serving project 
areas, mines and industrial concentrations, or where the lines are 
required on strategic considerations, on operating considerations to 
provide additional carrying capacity, and / or are required for 
provision of a transport infrastructure in areas having the potential 
for development, surveys are taken up. Once the survey reports 
become available, the projects are considered in consultations with 
the Planning Commission and once their clearance has been 
obtained, are considered further by the Expanded Railway Board 
consisting of, besides the Members of the Railway Board, the 
Secretaries from the Planning Commission, Ministry of Programme 
Implementation and Finance Ministry (Expenditure). Once the 
project have been cleared by the Expanded Board they are 
considered by the CCEA and after their clearance has been 
obtained the works are included in the budget and taken up with 
the approval of Parliament. While the above procedure is being 
followed, the approval of the linea through the various stages does 
get a boost w)lere the State Govts. and Members of Puliament 
foUow it up with strong representations at the various stages of 
approval. Some of the ongoing projects which have been taken up 
on account of strong representation by the Members of Puliament 
and the State Govts. are u under: 

No. Project 

1. ManduhiU-Rampurhat Strong representations from the 
Ihukhand MPa. 

2. Peddapalli-Karimnagar- MPs from Andhra Pradesh and 
Nizamabad State Govt. of Andhra Pradesh. 

3. Kapadvanj-Modua MPa from Oujuat. 

4. Tamlut·Dipa MPs from West Benpl. 

S. Eklalili·Balur .... t MPa from West Benpl. 

6. Amravati-Nukhed MPa from Malwuhtra. 
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RECOMMENDATIONSIOBSERVA TIONS OF THE COMMITTEE 

107. The Committee ftod that lifter the separatioD of Ranway Flaaace 
from General FInance. Ranways enjoy coaslderable nnaDdal and 
administrative autoaomy lD the mlUUllement or their ftaaaces. The MlDlstry 
of RaHwaYI have beeD delepted with lubstaatlal powen relatiD& to an 
RaHway matters and the Railways have their own autoDomous and 
lDtep-ated ftaancial set up UDder a FlDance COIIUIliuiouer who is a Member 
of the Ranway Board with the ltatus of es~ftldo Secretary to the 
GovernmeDt of ladls. He Is s DomlDee of the MlDIstry of FiDaDce and 
fuactloas UDder the pldaace of and is accoUDtable to MiDister of FiDaace. 
After lOiDJ throup the evideDce and writteD submlssloas and observations 
of the Study Group-I, the Committee have come to the coacluslou that the 
respoaslbWty of the RaIlways Is Dot commeDSUrate with the authority and 
autoaomy cODferred to It UDder the statute. The Committee recommend that 
the RaOways should evolve an attitude particularly toward. project 
implemeDtatiODJ to avoid time and COlt overrua, public utlUty. RaIlw.y and 
Public Safety, passeiller amealtles and timely ruaDiD& of traias aamiDg oalJ 
a few. The RaHway. should, therefore develop an emdeDt and 
professlouaDy manllled system. 

108. The Committee are eODcerned that the RaHways are ftndlDg it 
lacreasiD&ly dlftkult to raise the resources required for expaasloD of ranway 
network, modernizatloD, replacemeDt or assets, dlvenlftcatioD and optimum 
commercial UtlllsatiOD of aU their assets. At the same time, the lDternai 
ceaeratloD of resources are golJll dowD whie!! Is another cause of concern. 
Added to this, lDcrease of 10% per year lD the workiDa expeases of 
RaUways has acceDtuated the problem. AccordlDa to Budget Estimates 1997-
98 of tile MlDlstry of RaIlways the workiD&. expeDditure Is expected to 
lDCrease by 29.6% lD 1997-98 as aplDSt the traftk receipts to lDerease by 
14% oDly wblch lDdudes 11% lDCrease propoeed lD h .... t rates and 10% 
lDCrease lD pusenpr fare c:harps or AC I Ie D tier lD the Budiet. The 
Committee are cIl.Itreued to DOte that the RaHway. aped the operatiDa 
ratio to lDCreue trodl 87.8% In 1996-97 to '2.8% In 1997-98. They, 
therefore, desire that RaIlways shall han to take a SJItemI lIIIlIUIIeDleuts 
and Profesaloaal Approach to Improve the paeratioD of their lDteraaI 
raoun:es by redUc:tlOD In w .. tefuI espeacllture, better atllllatloD of Uleta 
and laventory coatrol. The Committee, therefore ItnII the need for dOHl' 
partldpatloD and coopentloD of ID8IUIpIDeDt and employees, bJaher 
IDIplntloD " molIY.tlOD, better work calture " tecbDlqae IadlDa to better 
IlWl8lIIDeDt practlce and achlevement of desired ...... Ie objectlYes. 

The ShMIy Group-I have reported to the Commlttee that delplte 
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enquiries, the Rallways have falled to funaiab the detaJIs of their _ts 
inherited and acquired since independence. This .. a very b_ state of 
daln. The Committee, therefore, recommend that the ranways IboaId 
immediately take up the Identification and inventorisatiOD of their auets in 
B sdenUftc: manner In this era of _vance tecbnoiopcal development. The 
PJ'OIress made in this reprd should be reflected every year la their Annual 
Report. 

109. The Committee find tbat buclaetary support to RanwBY' bas beeD 
Fing dowa despite RaUways lbowinK comparatively Improved ftnandal 
performance. It see:"I contrary and paradosieal to the P1aaainl 
Coaunlulon polky by wbleb, the State GovernmeDts, which show better 
utlUsatlon of nsourc:es get bIgber budpiary support. The Committee hope 
that Plaaaini CommllsJoa Iball follow the same c:rIterla with the RaDwaY' 
and eabaace budptary support to 10 vital a leCtor eueotJal for the 
development of ecODomy and sodo-economk life of the couatry~ 

110. The increase in budgetary support to RaIlway. bas been 
recommended by various Committees, includlna this Committee, from time 
to time. Various Experts have also recommeDded increaled lavestmeDt In 
infrastructure like the RaDways. Recently, Expert Group on the 
Commerdallsatlon of Infrastructurai Projects, 1996 appointed by Ministry 
of Finance has also recommended tbat la order to aehleve accelerated rate 
of IrGwth In economy, correspondlq acceleration la rate of investment la 
Infrastructure Is essential. The Group bas also inter-alia nqted that the 
railway network il already grossly inadequate for meeUnc the preteDt 
tnnsportatloa requiremeat. The Committee therefore stroaaly recGlDIDead 
that budptary support to RaUways be Increased .uftldently for 
streaatbenlnc the vital lafrastructure and creatina permanent durable 
natioaal assets. 

111. The nomenclature 'Budptary Support' seems to be a misnomer 
pertkularly because it Is a loan in perpetuity rather than the .upport. In 
tbls coanedloa, the MInIstry of Ranways bave Informed the Committee that 
the term budgetary lUpport appean to bave emanated from the budpt 
documents where any .upport to PubUc Uadenakla. by way of loan or 
equity Is treated as budgetary support from Central Government. The 
Committee Is of the oplnloa that tbls term should aot be used In the cue of 
Ran .. y., .. budptary sapport actually II a loaa In perpetuity, oa wbleb 
the Ranways are required to pay dlvldead as fixed by the Ranfty 
Convention Committee from time to time. 

Ill. The Committee note that traditionally indian Ranway. bave been 
provlcllq certain services below the COlt of operation .. a part of their 
IOdal obUpUon. In reprd to compen.saUon to be paid to the Ranway. for 
c:arT)'iaa the sodal respoDlIbWty, the MinJstry of Ranways bave Informed 
the Committee that In panaaQce of Finance Secretary'. • ...... UOa, aD 
inter-ministerial Workina Group coDllstlnK of Members from MlaIstry of 



53 

FlDanee, Plannlnl Commission and the MlDiItry or Ranways, was 
CODltltuted to examine the Issue of social senke obUpdon In all Its 
dlmensloDS. The Group has estimated the social service obllaation In the 
year 1994-95 at Rs. 886 crores. The practlce or bearlnl social obllptlons Is 
a buUt-ln feature of railway system the world over and to cover such 
dellclts, anmts are soulht by RaUway. and IiaDctioned by Govemmenu In 
many countries (AppeDdb-)). The DOn-payment or compensation for 
tarryina sodal burdev hal forced the RaUways to raise money throqb 
market borrowlnp for which they had to pay lease cbar .. on a very hiJb 
rate. The Committee are of the ftrm oplalon that both the Planning 
Commlsllon and the Ministry of Finance should appredate thlli fact and 
nod ways and meaDS of compenIBdq the Railway. for undertaklnl the 
social responslblUty, national obUcatlon, social moblUty and national unity 
and national development. 

113. The Committee have also been Informed that some State FJectrldty 
BoardsINTPC are charging from Railways tariff rate much hiaher than the 
cost at wblcb they buy elec:trlcity from N.T.P.C., N.H.P.C. etc. In mOlt of 
the CBSel the tariff rates are 3 to 4 times of the rates whicb they charae 
from domestic and agricultural and Industrial CODSumen. The Committee, 
therefore recommend that Railways should also bave the option to In,y 
hlaher freight cbarges from such State Elec:trk:lty BoardslPubllc 
Undertaldnl for movement of coal etc. 

114. The Committee also observe with seriousness that the Ranways have 
not been able to raise requisite resou.rceI throup market borrowlnp. The 
operatloDS of the BuDd Own Lease TraDSfer (BOL n schemes lnltlated by 
the Railways has been dismal. Apinst 53 proJecu contemplated under 
BOLT scheme only 3 projects have been awarded so far. ThIs has already 
led to delay In execution of several uraent projects p1llhlna up the cost " 
the time over run. The Committee desire the Railways to conduct sdentillc 
evaluation and.ln~on to find out as to why the scheme has not yet 
been materialised to expectations. The COIIIInlttee recommend that RaHways 
may Interact with the PubUc Sector Undertaklnp and Apex industrial and 
Commercial Orpnlsatlonl to ftnd out lacuna In the BOLT Scheme and aIIo 
make necaury amendment. They should aI80 make a comparative study or 
BOLT scheme In other Ministries and similar oraanlzaUoDS outside the 
country where It has been luccellfuUy Implemented to ftnd out the 
shortcomlnp and effect the necessary changes, to make It market friendly 
and relevant to the Country. 

115. The RaUways are also ralslna funds throuah external aid which are 
soft loans. The Committee are constrained to note that there are at present 
only 6 on-lOlnl externally aided projects. The utlllsatlon of the external aid 
In some projects has been poor nsultlna In surrender or loans which Is 
IIIl8CCeptable to the Committee. The Committee further note that the 
RaUways had posed to Overseas Economic Cooperation Fund (OECF), 
Japan tbroqh MlnIstry of FInance 3 projects In December 1990, which did 
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not materialise. The Committee are distressed to note that thereafter since 
the last 6 yean no further etTorts seem to have been made by the MlniItry 
to explore the possibUlty of securing uternal ald. They therefore, desire the 
RaIlways to uplore the possibility of attradlng direct forelp Investment 
and joint ventures, slmUar to Konkan Railways, In view of the Globalilatlon 
and Liberalization. It· .. all the more eueatlal for the RaIlw.ys to make 
positive efforu In this direction In view of the resource cOllltnints Inherent 
in the system, heavily dependent on the budgetary support which has been 
dwindling progressively. The outcome of the efforts made by RaIlways In 
attrading direct foreign investments and joint ventures, should be Intimated 
to the Committee periodically. 

116. The Committee are of the view that commerdal aploltatlon of land, 
pro~rty and auets can be an Important resoun:emobW .. tlon .s Is 
prevalent In many countries of the World. The Committee are Dot satilfted 
with the reply of the Ministry that the Issue of commercial utlllsatioD of 
land has beeD pending with Government for a long time without any 
declsioD. The RaDways should make concerted efforts to resolve this 10Dg 
peDding proposal. The Committee desire that the proposal should be put 
before the Cabinet for its approval without any further delay. 

117. The Committee are coDstrained to note that the MlniItry of RaDways 
has not beeD able to furnish the elemeDtary information regarding usets 
and property sought by the Study Group-I. What Is more disturbllll to the 
Committee .. the fact that the Railways do Dot have any record of the 
RaHway line lands, building, roUiIll stocks, stores, equipmenta and other 
assets orlglnaUy constructed and noaneed by guaranteed RaUway 
Companies which were acquired by Government durina the period from 
1915 to 1944 and thereafter wheD Indi •• chleved Independence. Accordiq 
to the RaIlways, the practice of malntalninl Block Accounts for the 
Ranways, under which RaIlway Uleta are .alued and shown c ..... wIIe WIUI 

Introduced for the flnt time durlna 1951-51. The Committee are thus 
unable to mow the quantum of assets acquired by RaIIw.y. from 1915 to 
1944 and thereafter from private RaIlway companies. ThIs Is blply 
Irregular OD the part of the RaIlway. for not malntalJalna sacb an Important 
record. The Committee, therefore, record Ita severe displeasure. The 
RaDways Deed to be celllUl'ed aDd are to be made reIpODIlble for maldna 
farther an hoDest and alncere effort to furnlsb the lnformatioD to the 
Collll9lttee within three months. TIle Committee desire that an empowered 
and competent body may be cOIlItItuted to take • ldentlftc inventory 
JlWl8lClDent and quaDtlfy all asseta and codIty the IllUDe, settle points of 
dispute with State Governments and prepare a comprehenJlve Matter plan 
of commercial utlUaatiOD of such uaets. 

118. The Committee alJo nod that ...... area of prime RaIlway land Is 
under encroachment. New encroac:hments are ltadIIy coaaIq up and 
RaDways are waable to take any preventive and effective action In thII 
repnl. Oat of .bout 4.2 Iakh laectares of land owaed by the Railways, 
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2457 hectares Is under encroachment. The total number of encroachments 
by the end of the year 1996 has been 1,64,007. The Committee recommend 
that accountablUty and responsiblUty should be flxed on the GRPIRPF and 
corresponding raUwayomcial authorities at appropriate levels, incbarJe of 
the areas at tbe time when the encroachment Is beiD& committed. The 
RaDways should also ensure cooperation of the State Governments in this 
regard at appropriate/corresponding level. Timely action can deter 
encroachment of RaDway land/assets. The RaDway should take steps to 
amend RP(UP) Act so that the Ranway Protection Force Is given the 
responslbUity of protecting the Ranway land. 

119. The Ranways undertake new projects for expansion/modernisation. 
However, the Committee are dismayed to find a large number of new line 
projects pending for want of adequate funds leading to delay and cost and 
time overrun. The RaDways Informed the Committee that Rs. 6000 crores, 
which Is likely to go up with the present inflation, are required to undertake 
all the pending new line projects upto 31.3.97 whUe aplnst this back-
ground the aUocation bas been only RI. 200 crores per year on an average 
as per date. Due to non-availability of required funds, the Railways are 
prlorltlsing and reprlorltislng the pending projects with tbe result that the 
projects are launcbed, freezed and then re-started thus leading to cost and 
time over runs. The absence of Corporate ethos, aims, objectives and non-
existence of any Master PlanlSub-Plan for tribal, remote and backward 
areas and reliance on pressure of State Governments and others has led to 
adhoclsm, uncertainty and present unsatisfactory situation. The Committee 
feel that thougb Increase in budgetary support Is very necessary, yet aU the 
requirements for ruoas cannot be met with this increase In budgetary 
support. Hence, tbe RaDways have to evolw other Innovative methods and 
abo emdency In their resource manqement to ralse the necessary 
resources. Other lIIendes sucb as Government, PubUc and Private, forel&n 
direct investment and joint ventures need also to be involved for raising 
resources for the RaDways. 

110. The Committee have been Informed that ReDwaY' have taken up 
construction of lines In backward areas on the demands of Members of 
Parliament and State Governments and RaHway. theaueJvel have not 
carried out any comprehensive uerdles in CODJOnance with corporate aim 
or ethos. The Committee are of the ftrm view that the Ranways should have 
alao carried out comprehensive and systematic exercises/surveys to Identify 
these areas and prepare projects acconlln&ly. The RaIlway must have a 
special approachlpJ'Oll'8lllllle concept and ethos for plannlnl for backward, 
remote and undeveloped/underdeveloped areal similar to spedal sub-plan 
concept evolved for trlbaI areas, blUs areas North Eastern states, OK by 
PlannlnK COIIUIliIIIon with reaant to Five Year Ecoaoblk Development 
Plan. DovetaUlq of reIOurceI of poverty alIevIatioli prop-amme with 
developmental Khemes of RaDways should be worked out with a view to 
create permanent ad durable national ..... lDfKt to become harblnpr of 
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national development. The Committee, therefore, neGlDIDad that a 
Muter Plaa for the Ranway. u' a whole aDd a lUb-plaa for backward 
areas and remote areas should be deslped OD priority b ..... 

Ill. The Committee find that there are 11 00 .. 0 .... Dew lIDe projectllD 
backward areal. They however feel that these IIDes have beeD takea ap ID 
a half hearted lIUUlDer wbkh II IDdlcative from the fad that theM lID. 
have heeD scheduled for completloD at the eDd of the 10th PlaD wbDe eveD 
the 9th Plaa II ID coaceptual .ta.. IDItaDc:es have come to the DOtice of 
the Committee where .taIr hal beea wltbdrawa after layIDl of foudatioD 
stones. The Committee are sarprlsed to nDd that the RaDways have Dot 
prepared uy IUb-plu for developmat of backward area. They have 
admitted that DO criteria II available with them for determlDlDl the 
backward area. The Committee are Dabappy at this IDdUfereDt attltade of 
the Ranways ud recommead that the Ranways should take steps to 
complete the oDlOiaa developmeatal lIDe projects expeditiously durlq the 
9th PlaD Itself. The PlanDIDK CommissJoD aDd Railways should evolve a 
IDltltutional macblDery to formulate, coucelve and Implement the .ub-plaa 
for backward, remote ud tribal areas. 

Ill. The Committee also nod that some DeW projects have heeD taken 
ap from oatslde the budletar)' support "hleb have beeD pat ap for 
approval to the Cabinet. These projects have been propoled by the then 
PrIme MlnIater himself ud have heeD anuled .. hI&h priority project •• 
The Commlttft hope that the projects uDouced by the thea PrIme 
MInIster will be execated In a time bound frame. 

113. The Committee DOte that PIaaDiDa CommissiOD aDd Expauded 
Board have pueraUy taken a view that 0Dly viable projects should taken 
up. Howev«, they find that DeW IIDes In tribal, remote, backward and 
auderdeveloped areas poaesliDI abundaut endowmeats of ulanl ud 
human resources have Dot beeD takeD Into cODlldention OIteuslbly dae to 
lDney reports of Inadequacy of IDfrutructure, abseuce of IDdustry, 
developmeDt ud Inadequate traflk potentials whereby mOlt of these lIDes 
are CODIId«ed to be Don-viable by the Plauulul COIlllllilaloD ud the 
Expeuded Board eveD after the .... dlOD of the ParUameat baa beeu 
obtained. The Committee deplore tbII attitude of Plaunlaa COIDIDIuIon 
aud the Espauded Board. The Committee are of the ftrm view that "beu 
the PlaDDIDI Commlaloo have a special piau for developmeDt of backwad 
ad tribal ud bDIy areal, developmeDt of lntrutraclure like RaDway. In 
these areal should have beeD vIJuaIlIed by them, aud DOt allowed to be 
uepcted. 

124. The COIDIIIIttee ..., ftDd that the criteria for takIDa up DeW lIDes 
do DOt luchade the poteDtial for IOdaI mobIUty that the uew Uues cau atve 
to the people IIviDI ID remote and backward ..... wb.lcb an bltberto DOt 
well coaaected by various modes of aNDllluulcatiou. The Committee feD 
that apart froID devellpmeDt of the COUIItry, this factor II .,.., lmportaut 
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for social and emotional integration though it hlay not yield the required 
rate of return immediately. 

The National Transport Policy Committee under the chairmanship of Shrl 
B.D. Pande (ICS and Retired Cabinet Secretary and Former Governor) 
have in their Report,. in as early as in May 1980, stressed this aspect, 
wherein It has recommended formulation of an integrated plan for regions 
where natural resources are available in a large scale to develop new growth 
centres and promote economic activity. The Committee are of the view that 
the provision of new rail facilities including lines is an essential element in 
such developmental plans. In these schemes socio-economic benefits should 
have priority over purely financial considerations. The Committee therefore, 
recommend that it should be made necessary to undertake projects which 
may yield a lower return than the stipulated 6.75 per cent. 

125. The Committee find that out of 3 projects for new lines viz. 
Ahmednagar-Beed-Parli Vaijnath on Central Railway, Kottur-Harihar new 
line on Southern Railway, Dalirajahara-Jagdalpur on South Eastern 
Railway announced in budget of 1995-96, one new line project viz. 
Ahmednagar-Beed-Parli Vaijnath has been termed unviahle. Suhsequent to 
Parliament sanction, the Planning Commissioll and Expanded Board hane 
recommended not to take up this project. The Committee take a very 
serious view as to how the project was induded in the hudget without the 
Planning COmmission and Expanded Board's dearance and the approval of 
Parliament taken and subsequently abandoned the project, amounting to 
contempt of Parliament. The Committee desire that the Ministry of 
Railways must ensure proper coordination between the various processing 
agencies before incorporating such proposals, otTering commitments and 
seeking approval of the Parliament. 

126. The Committee are satisfied to note that in line with the National 
Policy of Conservation of Forests in the Country, to maintain ecological 
balance, the Indian Railways have taken up the development of alternatives 
to Wooden Sleepers. As stated by the Ministry, the Intake of wooden 
sleepers has considerably come down from 27,000 cums in 1991-92 to 15,600 
cums in 1995-96. 

The requirement of the Railways for the next 2-3 years is about 87,000 
cums. During evidence, the Chairman, Railway Board had informed the 
Committee that the wooden sleepers are required for steel bridges as 
concrete sleepers cannot stand and due to vibrations the fixers get cracked. 
However, he also informed the Committee that the Indian Railways have 
taken up the development of alternatives to wooden sleepers by going in for 
comP'lslte material which would be having the same strength of wood. For 
that purpose, a project has been sanctioned in association with the Defence 
Research and Development Organisation (DRDO). Although, the Ministry 
of RaUways have conceived the idea of using composite material in place of 
wooden sleepers, yet the development of this technology has been moving at 
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snail's pace. The Committee would like to know the latest position in reaard 
to development of composite material which could be used for the wooden 
sleepers. They also desire the Ministry to ftnd out the latest material 
available In other Countries which could be used as an alternative to the 
wooden sleepers. 

During the course of evidence it has also come to the notice or the 
Committee that the concrete sleepers are more ecouomlcal and technically 
best su1ted ror high speed and heavy density tramc. The Committee desire 
the Ministry of Railways to make concerted el'l'orts to develop adequate 
capacity for the production or the concrete sleepers In the country so that 
there may not be any need ror Import or these sleepers In the near ruture. 
The existing units or concrete sleepers should also be liven sufllcient orders. 

NEWDEUU; 
21 August, 1997 

30 Shravana, 1919 (Saka) 

~~. 
BASUDEB ACHARIA, 

Chairman, 
Standing Committee on Railways. 



APPENDIX 
.S« page 10 of Report) 

STATE SUPPORT TO RAILWAYS ABROAD 
(FOR THE YEAR 1994) 

(Figures in millions) 

SI. Currency Openting Total State State State Profil-toss 
No. Expenses traffic Support support as support as i.e. total 

reaipts in 1994 % of total % of total traffic 
operating traffic receipts 
ellpcnses receipts less total 

operating 
expenses 

(1) (2) (3~ (4) (5) (6) (7) (8) (9) \.A 
-0 

1 UK-British Railway GBP 5695 2751 200 36.2% 75.0% -2944 
2 DK-Railtrad GBP 2081 2275 49. 2.4% 2.2% 194 
3 Luxembourg Natioaal Railway Co. LUF 15326 4776 9870 64.4% 206.7% -10550 
4 Hellenic Railway Organisation GRO 92034 16193 14475 15.7% 89.4% -75841 
5 Irish Transport Company IEP 389 312 97 24.9% 31.1% -n 
6 Portugese Railway PTE 83436 34147 13249 15.9% 38.8% -49289 
7 Italian State Railway· ITL 15907 7091 2195 13.8% 31.0% -8816 
8 Netherland Railway NLG 3797 2147 1476 38.9'l:' 68.7% -1650 
9 Spanish National Railways ESP 384091 139466 140770 36.7"10 100.9% -244625 

10 Belgian National Railway Company BEF 136955 29546 35278 25.8"!0 119.4':'- -107409 
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PART II 
MINUTES OF THE FIRST SI1TING OF THE STUDY GROUP-l 

(RAILWAY FINANCE) OF STANDING COMMITTEE ON 
RAILWAYS (1996-97) 

The Study Group-I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Thursday, the 10th October, 1996 from 1100 
hours to 1230 hours in Committee Room '62', Parliament House, New 
Delhi. 

PRESENT 

Shri K.P. Singh Dea- Convenor 
2. Dr. Prabin Chandra Sarma 
3. Shri Anand Ratna Maurya 
4. Shri V.M. Sudheeran 
5. Smt. Malti Sharma 
6. Shri Rahas Bihari Barik 

SECRETARIAT 

Smt. Anita Jain - Assistant Director • 
MINISTRY OF RAILWAYS 

1. Shri V. Sivakumaran - Financial Commissioner 
2. Shri P.V. Vasudevan - Additional Member (Finance) 
3. Shri N.P. Srivastav - Additional Member (Budget) 

The Study Group held informal discussion with the Financial 
Commissioner & other Officers of Railway Board on Railway Finance. 
The Study Group desired that information on the following points be 
furnished by Ministry of Railways. 

1. A comprehensive note on Railway Finances. 
2. Mobilization of resources by Railways-efforts made and results 

achieved in the last 3 years and projection for next 2 years. 
3. Impediments in generation of resources. 
4. Challenges of 9th Five Year Plan. 
S. On going projects and schemes 

(a) less than 50 crores. 
(b) more than SO crores. 
(c) Priority fixed when they were started. 

6. Railway proj~cts running tirr.e and cost overrun. How they have 
affected the Railway Finances. 

7. Accountability and Responsibility for time and cost overrun of 
projects. 
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8. Plans to maintain better economy. 
9. Cut in wasteful expenditure. 

10. Areas where to increase expenditure. 
11. Preventive Measures-Railways plans in this regard. 
12. Steps for modernization of tracks and other assets. 
13. New Linc~Infraslructural inadequacies. 
14. Creation of Railway Division-still not complete. 
15. Technological upgradation. Selection of appropriate technology. 
16. Shortage of coaches. Production and Requirement of coaches. 
17. Subsidy to Railways. 

- Information from other countries from all the Railway 
systems. 

18. Diversion of resources from developmental projects. 
19. Social obligation of Railways. 

- Reimbursem~t of some social obligations by Ministry of 
Finance. 

20. Planning Commission formula for determining backwardness of 
areas. 
- Do Railways have any criteria to determine backwardness of 
an area and if they have special plans for backward areas. 

21. Activities in IRCON, Konkan projects. 
22. BOLT Scheme. 
23. B.D. Pandey Committee Report-Implementation of recom-

mendations. 
24. Delegation of Adminstrative and Financial powers to Railway 

Divisions. 
- CF A and ARC reports on the subject. 

The Study Group decided to hold their next sitting on 28.10.1996. The 
Group also decided to visit Rail Bhawan the same day to attend a 
presentation by Ministry of Railways on the subject. 

The Study Group then adjourned. 



MINUTES OF THE SECOND SITTING OF THE STUDY GROUP-I 
(RAILWAY FINANCE) OF STANDING COMMITTEE ON 

RAIL WAYS (1996-97) 

The Study Group-I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Monday, the 28th October, 1996 from 1100 
hours to 1330 hours in Committee Room 'E', Parliament House Annexe. 
New Delhi and at Rail Bhawan, New Delhi. 

PRESENT 
Shri K.P. Singh Deo -Convener 

2. Dr. Prabin Chandra Sarma 
3. Shri Satya Deo Singh 
4. Shri Anand Ratna Maurya 
5. Shri V. M. Sudhccran 
6. Shri Qamarul Islam 
7. Smt. Malti Sharma 
8. Shri Rahas Bihari Barik 

Smt. Roli Srivastava 
Shri R.C. Gupta 
Smt. Anita Jain 

SECRETARIAT 

- Joint Secretary 
- Deputy Secretary 
- Assistant Director 

MINISTRY OF RAILWAYS 

Shri V. Sivakumaran - Financial Commissioner 

The Study Group held further discussion with the Financial Commission, 
Railway Board on the subject 'Railway Finance'. The Study Group 
thereafter visited Rail Bhawan to see a presentation by the Ministry of 
Railways on 'Perspective Plan for Indian Railways'. The presentation, 
while giving the past trends, also highlighted the future challenges of 
Railways in regard to infrastructural and financial requirements. The 
representatives of the Ministry of Railways replied to various queries 
raised by the Members of Study Group during the presentation. 

The Study Group decided to hold their next sitting on 7.11.1996 for 
further discussion on the subject. 

The Study Group then adjourned. 
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MINUTES OF THE THIRD SITTING OF THE STUDY GROUP-I 
(RAILWAY FINANCE) OF STANDING COMMI'ITEE ON 

RAIL WAYS (1996-97) 

The .Study Group-I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Thursday, the 7th November 1996 from 1100 
hours to 1230 hours in Committee Room 'C', Parliament House Annexe. 
New Delhi. 

PRESENT 
Shri K.P. Singh Deo -Convener 

2. Dr. Prabin Chandra Sarma 
3. Shri Satya Deo Singh 
4. Shri V. M. Sudheeran 
5. Smt. Malti Sharma 

Shri R.C. Gupta 
Smt. Anita Jain 

SECRETARIAT. 

- Deputy Secretary 
- Assistant Director 

MINISTRY OF RAJLWA YS 

1. Shri V. Sivakumaran 

2. Shri M. Ravindra 
• 

3. Shri V. K. Agarwal 

- Financial Commissioner (Railways &. Ex
Officio Secretary to the Govt. of India. 

- Member Engg. &. Ex-Officio Secretary to 
the Govt. of India . 

- Member (Staff) &. Ex-Officio Secretary to 
the Government of India. 

2. The Study Group considered the material received from the Ministry 
of Railways on various points on Railway Finance and also held discussion 
with representatives of the Ministry of Railways on the subject. The study 
Group felt that the material furnished by the Ministry of Railways on 
Railway's special sub-plan for expansion of Railway network in backward 
and tribal areas is not exhaustive and desired that detailed information be 
furnished to the Study Group for their perusal. The Study Group also 
discussed with the representatives of the Ministry of Railways the issues . 
relating to encroachment of Railway land and Railway Protection Force. 
The Study Group thereafter decided to hold further discusaion with the 
representatives of Ministry of Railways on 15 November, 1996. 

TM Study Group then adjoUl'Md. 
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MINUTES OF THE SIXTH SITIING OF THE STUDY GROUP-I 
(RAILWAY FINANCE) OF STANDING COMMITTEE ON 

RAILWAYS (1996-97) 

The Study Group-I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Wednesday, the 15th January, 1997 from 
1100 hours to 1300 hours in Committee Room 'D', Parliament House 
Annexe, New Delhi. 

tA~~ENT 
Shri K.P. Singh Deo - Convener 

2: Dr. Prabin Chandra Sarma 
3. Shri Satya Deo Singh 
4. Shri V. M. Sudheeran 
5. Shri Qamarul Islam 
6. Smt. Malti Sharma 

SECRETARIAT 
Smt. Roli Srivastava - Joint Secretary 
Smt. Anita Jain - Assistant Director 

The Study Group considered the Draft Report on Railway Finance' and 
. gave suggestions regarding further amendments/modifications in the Draft 
Report. 

The Convener, Study Group directed that the modifications suggested by 
the Group may be incorporated in the Draft Report. The Group further 
decided to consider the Revised Draft Report at their next sitting to be 
held on 27.01.1997. 

The Study Group then adjourned. 
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MINUTES OF THE SEVENTH SrITlNG OF THE STUDY GROUP-I 
(RAILWAY FINANCE) ,OF STANDING I COMMITTEE ON 

RAILWAYS (1996-97) 

The Study Group-J (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Monday, the 27th January, 1997 from 
1100 hours to 1430 hours in Committee Room "62", Parliament House, 
New Delhi. 

PRESENT 
Shri K.P. Singh Dea - Conventr 

2. Dr. Prabin Chandra Sarma 
3. Shri Satya Dea Singh 
4. Shri Anand Ratna Maurya 
5. Smt. Malti Sharma 

SECRETARIAT 

Shri R.C. Gupta - Deputy Secretary 

Smt. Anita Jain - Assistant Director 

The Study Group considered the revised draft report on "Railway 
Finance". As it could not be completed, the Study Group decided to 
continue their consideration of Draft Report in their next sitting to be held 
on 28 January, 1997. 

The Study Group then adjourned. 
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MINUTES OF THE EIGHTH SIlTING OF TIlE STUDY GROUP-I 
(RAILWAY FINANCE) OF STANDING COMMITTEE" ON 

RAIL WAYS (1996-97) 

The Study Grou~1 (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Tuesday, the 28th January, 1997 from 
1100 hours to 1300 hours in Chainnan's Room No. "112", Parliament 
House Annexe, New Delhi. 

PRESENT 
Shri, K.P. Singh Oeo - Convener 

2. Dr. Prabin Chandra Sarma 
3. Shri Satya Deo Singh 
4. Shri Anand Ratna Maurya 
5. Smt. MaIti Sharma 

SECRETARIAT 

Smt. Roli Srivastva - Joint Secretary 

Shri R.C. Gupta - Deputy Secretary 

Smt. Anita Jain" - Assistant Director 

The Study Group resumed their consideration of Draft Report on 
"Railway Finance" and directed that a Chapter on "Railway Protection 
Force" also be incorporated in the Draft Report. The Study Group 
decided to consider the Chapter on "Railway Protection Forece" in their 
next sitting to be held on 17.2.1997. 

The Study Group then adjourned. 
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MINUTES OF THE NINrn SIITING OF mE STUDY GROUP·I 
(RAILWAY .- FINANCE) OF .STANDING COMMITTEE ON 

RAILWAYS (1996-97) 

The Study Group-I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Friday, the 14th March, 1997 from 1500 hours. 
to 1800 hours in Chairman's Room "112", Parliament House Annexe, New 
Delhi. 

PRESENT 
Shri K.P. Singh Deo - Convener 

2. Dr. Prabin Chandra Sarma 
3. Shri Satya Deo Singh 

SECRETARIAT 
Smt. Roli Srivastava - Joint Secretary 
Shri R.C. Gupta - Deputy Secretary 
Shri O.P. Shokeen - Comminee Officer 

The Study Group-I considered the Draft Report on the 
subject-"Railway Finance". The Group however decided that the Report 
on Railway FiDance" .bould be prepared in two parts-one on "Railway 
Finance" and the other on "Railway Engineers Territorial Army". The 
Group also decided that next would be held the next day on 15th March, 
1997. 

The Study Group then adjourned. 
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MINUTES OF TIlE TENTH SIlTING OF TIlE STUDY GROUP-I 
(RAILWAY, FINANCE) OF STANDING COMMITTEE ON 

RAIL WAYS (1996-97) 

The Study Grou~I (Railway Finance) of Standing Committee on 
Railways (1996-97) sat on Saturay, the 15th March, 1997 from 1500 hours. 
to 1800 hours in Chairman's Room No. 112, Parliament House Annexe, 
New Delhi. 

PRESENT 

Shri K.P. Singh Deo - Convener 

2. Dr. Prabin Chandra Sanna 
3. Shri Satya Deo Singh 

SECRETARIAT 

Smt. Roli Srivastva - Joint Secretary 

Shri R.C.- Gupta·- Deputy Secretary 

The Study Group further considered the Draft Report on Railway 
Finance and finalised the same. 

The Study Group th~n adjourned. 
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MINUTES OF THE THIRTY-SECOND SI'ITING OF THE STANDING 
COMMITTEE ON RAILWAYS (1996-97) 

The Committee sat Dn Wednesday, the 25th June, 1997 from 1500 hours 
to 1700 hours in Committee Room "C", Parliament House Annexe, 
New Delhi. 

PRESENT 

Sbri Basudeb Acharia-Chairman 

MEMBERS 

Lok Sabha 

2. Sbri Ram Naik 
3. Sbri Jagdambi Prasad Yadav 
4. Shri Dhirendra Agarwal 
5. Shri K.P. Singh Deo 
6. Sbri Chun Chun Prasad Yadav 
7. Sbri K. Parasuraman 
8. Shri Narayan G. Atbawalay 
9. Sbri Dinsba J. Patel 

Rajya Sabha 

10. Sbri Wasim Ahmad 
11. Shri W. Angou Singh 
12. Shri Gopalsinh G. Solanki • 13. Dr. (Smt.) Chandrakala Pandey 
14. Sbri S. Niraikulathan 

SECRETARIAT 

Shri R.C. Gupta - Deputy Secretary 

Smt. Anita Jain - Under Secretary 

WITNESSES 

1. Shri M. Ravindra 

2. Stui V. Sivakumaran 

3. Shri L.K. Sinha 

Chairman, Railway Board & Ex-Officio 
Principal Secretary to the Government of 
India. 
Financial Commissioner (Railways) & Ex-
Officio Secretary to the Government of 
India. 
Member Mechanical & Ex-Officio 
Secretary to the Government of India. 
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4. Shri V.K. Agarwal 

• 5, Shri S.K. Khanna 

6. Shri Shanti Narain 
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Member Staff & Ex-Officio Secretary to 
the Government of India . 
Member Electrical & Ex-officio Secretary 
to the Go~ernment of India. 
Member Traffic & Ex-Officio Secretary to 
the Government of India. 

2. The Committee took' evidence of the representatives of the Ministry 
of Railways on the subject "Railway Finance". Railway Officials replied to 
various points raised by the Committee Members on the subject. 

3, The Committee also decided to take further evidence of the Ministry 
on the subject. 

4. The verbatim record of the proceeding has been kept. 
The Committee then adjourned. 



MINUTES OF THE THIRTY-THIRD SITIING OF THE STANDING 
COMMIITEE ON RAIL WAYS (1996-97) 

The Committee sat on Friday. the 4th July. 1997 from 1100 hours to 
1340 hours in Committee Room "62". Parliament House. New Delhi. 

PRESENT 

Shri Basudeb Acharia-Chairman 

MEMBERS 

Lok Sabhtl 

2. Shri Jagdambi Prasad Yadav 
3. Shri Dhirendra Agarwal 
4. Dr. Ramvilas Vedanti 
5. Shri Ashok Gehlot 
6. Shri Nandi Yelliah 
7. Shri K.P. Singh Deo 
8. Km. Sushila Tiriya 
9. Shri V.M. Sudheeran 

10. Shri Qamarul Islam 
11. Shri ChUD Chun Prasad Yadav 
12. Shri K. Parasuraman 
13. Shri Narayan G. Athawalay 
14. Shri Sukhlal Khushwah 
15. Shri Ram Bahadur Singh 
16. Shri Dinsha J. Patel 
17. Dr. Prabin Chandra Sarma 
18. Shri S. Bangarappa 

Rajya Sabha 

19. Shri Wasim Ahmad 
20. Shri W. Angou Singh 
21. Shri Gopalainh G. Solanki 
22. Dr. Ishwar Chandra Gupta 
23. Smt. Malti Sharma 
24. Dr. (Smt.) Chandrakala Pandey 
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25. Shri S. Niraikulathan 
26. Shri K.M. SaifuUa 
27. Maulana Habibur Rehman Nomani 

SECRETARIAT 

Shri R.C. Gupta - Deputy Secretary 

1. 

2. 

3. 

4. 

5. 

6. 

Shri Surinder N. Dargan - Under Secretary 

Shri M. Ravindra 

Shri L.K. Sinha 

Shri V.K. Agarwal 

Shri S.K. Khanna 

Shri Shanti Narain 

Shri P.V. Vasudevan 

WITNESSES 

Chairman, Railway Board & Ex-Officio 
Principal Secretary to the Government of 
India 
Member Mechanical & Ex-Officio 
Secretary to the Government of India 
Member Staff & Ex-Officio Secretary to 
the Government of India 
Member Electrical & Ex-officio Secretary 
to the Government of India 
Member Traffic & Ex-Officio Secretary to 
the Government of India 
Addl. Member (Finance) 

2. The Committee took further evidence of the representatives of the 
Ministry of Railways on the subject-"Railway Finance." The 
representative&. of th", Ministry replied to various points raised by the 
Members on the Committee during evidence on the subject. 

3. A verbatim record of the proceedings has been kept. 
The Committee then adjourned. 



MINUTES OF THE FIRST SI1TING OF THE STANDING 
COMMITTEE ON RAIL WAYS (1997-98) 

The Committee sat on Wednesday, the 20 August, 1997 from 1500 hours 
to 1620 hours in Committee Room "C", Parliament House Annexe, 
New Delhi. 

PRESENT 
Shri Basudcb Acharia - Chaimum 

MEMBERS 

Lok Sabha 

3. Dr. Ram Vilas Vcdanti 
4. Shri Priya Ranjan Das Munsi 
5. Shri K.P. Singh Deo 
6. Km. Sushila TIriya 
7. Shri Imchalcmba 
8. Shri Chun Chun Prasad Yadav 
9. Shri Ram Singh Shakya 

10. Shri K. Parasuraman 
11. Shri K.P. Naidu 
12. Shri Sukhlal Khushwaha 

Rajya Sabha 

13. Shri Wasim Ahmad 
14. Shri W. Angou Singh 
15. Smt. Malti Sharma 
16. Shri Rabasbibari Barik 
17. Shri S. Niraikulatban 

SECRETARIAT 

1. Shri R.C. Gupta - Deputy SecreliJry 

2. Sbri Surinder N. Darpn - Uruler S«rfliJry 

3. Sbri O.P. Sbokeen - Committee Officer 
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The Committee considered and adopted the' following Reports with 
amendmentalmodificatioDS as indicated in Annexures I & X: 

(i) Draft Ninth Report on the Subject "Railway Finance" 

(ii) • • • • 
2. The Committee authorised the Chairman to finalise the Reports after 

making consequential changes. If any, arising out of factual verification by 
the Ministry of Railways or otherwise and to present the Reports to both 
the Houses of Parliament or the Hon'ble Speaker, Lot Sabha. 

The Committee then adjourned. 

• Relates to other malten. 



1 

2 

3. 

A.NNEXURE 

Amendments/Modifications Made by Standing Comminee on Railways in 
the Draft Report on 'Railway Finance' 

S. Page 
No. No. 

1 2 

01 71 

02 72 

03 73 

04 73 

05 74 

06 75 

07 75 

08 77 

09 77 

Para 
No. 

3 

109 

111 

112 

112 

113 

114 

114 

117 

117 

Line 

4 

13 

17 

06 

07 

06 

03 

12 

10 

13 

For 'demand' 
Read 'requirement' 
After 'Countries' 
Add (Appendix-I) 
For 'and' 
Read ..... 
After 'agricultural' 
Add 'and industrial' 
Delete "The tariff is also usually 

much higher than the charges 
from industry". 

After 'Expectations' 
Add The Committee recommend that 

Railways may interact with the 
Public Undertakings. Apex 
Industrial and Commercial 
organisations to find out lacuna 
in the BOLT Scheme and also 
make necessary amendment. 

After 'ventures' 
Add 'similar to Konkan Railways' 
For 'within three months' 
Read 'periodically'. 
After 'GRPIRPF' 
Add 'and corresponding railway 
official' 
After 'committed' 
Add The Railways should ensure 
cooperation of the State 
Governments in this regard at 
appropriate/Corresponding level'. 
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1 2 3 4 

10 n 118 06 After 'crores' 
Add 'which is likely to go more with 
the present inflation' 

11 78 118 09 After 'tribal'. 
Add 'remote' 

12 80 120 17 After 'itself. 
Add 'The Planning Commission and 
Railways should evolve a institutional 
machinery to formulate, conceive and 
implement the sub-plan for 
backward, remote and tribal areas'. 

13 80 121 07 After 'the'. 
Add 'tben' 

14 81 122 04 After 'tribal'. 
Add 'remote' 

15 83 124 10 After 'project' 
Add 'amounting to contempt of the 
Parliament' . 

16 83 124 13 For 'proposals and offering 
commitments to' 
Read 'proposals, offering 
commitments and seeking approval 
of 


	001
	003
	004
	005
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087

